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AU FTaT U HiHEHH rfes (P T “Se@sh” 7 “Ie SART AT “ATI=wHa T Fgl T4T 8) 7 =3
AN FT AT H, = T, 3T o7 (R 8T “Hag 290 F2T 9T 8) F T % a7 Jgf | [=arfad
“sreeaefie Tewe” (S oIRr “FA=Emrd = Scme” A7 “Hag 9| rorar “TgeE” | Fgr 97 §) % ardi &
Ty | AT S % F3 F o starfFem aur qreardt FemmEdt F e Ay ity (R
AT “ITTARTY” gl AT §)  THET STaad 95 a1 6|

STTErRTT o SMeash gIT Soqd 9ITH FYF 297 q16T % e 97, ITAH a5 91 & G % TI9aT qgf &
AT e AT % TATHAT qTed 6Hf FIs[Eit, HIAT ST T97F [Heifd wee & o 37 qrearedt qoh
FT U Y ST AT S AT, AT A AT FT TATHRAT AT THTH FA 6 o0 gt gy, i
frRTer e % o qreawrdt MemmEet & F9| 5 % a1 afoq At as &r 9T 9F & SATATT TreAre T
ST 0% L g0 AT o LSO, AT § TR AT €. 6/01/2024-SrS(1Erene faai® 27 @719,
2024 (ST T &R ‘ST T QL&A 0l AT Fgl AT 2) T U qrasT (e a1 ST i

g, yfwar

ST 3% e § A= afora Tihar Soars 1% 8

i TR qreardt MewmEet ® Faw 5(5) F AGER = gF FA A AR § @
AT ATEEA-T ol TTTH 6 Hael § I | Gag <901 & gaqTaral il stregf=d Tl

ii. TSR e 3907 § Hag A1 6 AATAl 6 qael § ey = % Fd g0 97T &
TISTI, AT | TH119T {316 27 614, 2024 7 AT AT ST 6l

iii. TSR F T § Hag 9T qATETEl ST AT ScATEH AT HaE <97 K [HAtasn, q9a
ATHET & AT SAATAD/TATHIS  TAT AAEH FIRT 39ed Flls e AAT & ATHT T
Raag Tt 7 ST T ereerd it stfangea £ wiw 95t Rfaag vere=t & s fr
TAT AT T F ST 6T rEana it Afeg=ar § Feifia s i ais § 990d T 3udsd
FIC TAT T 1 LEAT § el q9 €197 % Haw forfed § o9 a9 g 3 87
I s T o et aa #fimr & fiaw g 5 smaw sma = )

iv.  STrEERTET o faATw 04.04.2024 F S99 SHA & WA § qrearet Raumaet & =77 6(3) *
ATHTT AT IcATahi/[AITaeht TAqT Hag I907 6 FATATEN 1 ATAGA-TF 6 ST T FATAL T
T Sty FTE

V. AT ® §ag I F ATl °F T8 T SIqRrer AT I o7 5 F o1 3er % Hataat/Scaraeni
T STl QESAT 0l ATSG=AT H Faia a0 H97 & FaT TTaell A 39 & &l g8
3| G I90T % FATATHT Tl IeAh HATSd I AT ScATah{/HATART F ATHI T IqT qigd
FaTEeRT/AETART T WS AT O UF FETEAT T T WA T

vi. IR 7 greaadt AawmEet ® FEw 6(4) F aqEw "9g o § Mot J.

IeuTeshi/fAATaT T TATA AT FSiT

vii.  Hag ST AT Eed A A=A F SO H Hag a9 & [HEtered ScArashi/Aatast T
TATIAT & 3T AL Y, IAL (AT &
i. T T Hieewed Hareerd, ST
ii. Fcfareft FIITe wTfees forffes, S
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viii.

Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

iii. ATEATAEHET (RRTR) weae fofies, fivmE

9 o Foreft T SeaTes/Matas F adwe S § 397 Al 4T g

Heag 290 % 5 Ieareshi/[RATast F Tl 6 I TET qal (40 § AAaT A= § HZANT
Tel FaT ¢, 378 39 9= § STEg it 9T+ 137 8l

TTTeraRTT F qrea<ret Faemaett & Fa9 6(4) F TEr Aaed® gaqT J9Td gu, AT §
g T & AT ATITART/TATRTSA ST TR T 1 AT wearaferat St

Tag ST T [ETT T ATAG=AT & 3L § AT smaraat s SAIRTeA F TrerTl o7
TATAAT % 3L TEQA [0 &

i. Twseus forfiee
Tah At Mt Raag vawmt 7 of S % S g B &

i, ST T FertheEed THIRuYH (TEUEn)

yfeT 7 adY Raag werrt i gefaa qarerT #iv artdw Ra st (S s
F1| Ty % 3 Aetriad ffaes aaswrl 7 yeqa B om

i. AU Frad U hiHdwed ofHee ("o IA")

ii. THUE forfaee

FAATT S & o0 = &7 srafe (G omr "fefreme” wgr r 8) 1 S9adt 2023 & 31
faw@® 2023 (12 HEM) g1 FaATE S & o0 effaq St srder 2020 5 714 2021, 318t 2021
T AT 2022, e 2022 F 7T 2023 7 ST A =Ty 2

foees 3T o7 weaud AgrHeeTed (Sie foeen) & &afq = ater sfiT Si= =t sraty & forg
HaG AT & SATAT T AT-aqaT AT & A7 ST 6T 77 oM 3 TfeswT &7 9
21T AT 31 ST 61 LEATT 6 £ 9 IH 92 fA=12 B6g1 T471 aqdd@T Tohe faawor & form,
e F e agrfeere (B smr "ot feea” wgr 74T 8) F g stishst ue
[ECIERER ]

g F Raag geawr F @ e sore s o i o ==t fnoadt
RaaE TAF | TAUE 37T ST TTH 21 6 7%, ATTEFHRT 7 12 R/eq 2024 F¥ sTfeg==r
g feEmerefie 3care &1 e et foram o7 Srar g T =8 9 § e & srasaesar

Bl M

TTteERT 7 At Raas Te@ri g7 o0 0 SRre &7 SHa= 3 SI1a< STdsd HdT|
Tasft Raag TeAsTel i1 UF TAT SIS(IETeTT JadTee UL AqATS Al T2 AT, a7 g7 39 a+f1 7
e TRt AT o7 T T SO SR % SO ®aY GHT A BAdE TARR &l SHA
T

et MeATEet F FE| 6(6) F SIqaTY, MR 7 Faas Tl &7 14 S9a7r 2025
T AT AT goaTs § Jgdh &9 | 9 6= Te5qd Fed & dJq9< a1 7|
S qerwd 7 AT gaare ¥ o fF= ywqa B, 39 sy G  F witas
&7 H =7 o U =t & fofaa o2 3 ) Baas 9earl &1 a8 ot Haer 3w
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AT AT T3 o 7T Raas Tershl % A1 39 G137 A [olad STl 7 SEaeig &Y
AT F2

xix.  efd TEd HEd (B =06 q12 "TF=UT Fl T §) AT €T F FTHHd d@iwd Mgl
(Sfroudt) o areadelt RammEet & e 1 % e 9% S SENT g0 TEd it T
TAAT % AE 9T, TRT | G A1 6 [o70 ITIEA hl AT S [t gt 9% ST
AT F AT 9T Ry it 72 8, ari 7g gEtad &ar S a9 & #41 areq ariee T #7
T [ T ST i eATd HHTH e o (70 921d [Tl

XX.  OTEHRNET 7 3 9T & dATaq Rel #3 % e feEmde a9t sraeas a=f § 5
Tahed faawor 18 weadt 2025 # a7 {aag qear & ai=rtaa har SrieweT 1 34
sifaw ST TR # Raas Tl 1T &if T8 T Tohed TETd [eoaforEt i = §9a
et 7 HAT T fi g1 A FF TRy S Faer e Rt £ gt o, o S
TSR BRI TATH &9 § ST a0l T2 off, 37 Sieraar o I8 78! 1T 2|

XXi.  STAEH FIET e GAAT 6l S0 0l T2 ¢ T A@eTsh: quaAl T2 {0 OF €A AT 6
F HATAT 6T AT & TAT AAHTT The (20T (890 o forw 36 9% w2t fongm 11w 2

xxii.  HHE fHE FEHE FIAAT (THHHT) FRT TEGT 6 T2 FAAT S, AGLIFATTH T
TATIA o I S 3T TATIA THIT 3T g ST TqHT Tohed [@Aaor & e 39 9% A
[ERIRIE I

xxiii.  TRTaG TAFR FIRT T ST IT & TS AT i, TAAAAT F I T TATHAT & dad |
ST AT TS| §qE S0 I, TAFRIET 7 TT A SAA9AF AT, TAAIAT o6 Al Bl ST =har
§ ST T AT &l AT /AT AT § TAT A7 a5 TR Fl Tohed dal 6l T2 gl Saf
AT 9T AT, AT AT T FAAT & ATl TR T e 3w Tam o & 3 s
FYTAC H I AL T TATH L ITAY FL0]

Xxiv.  TTERT F 39 #q¢ 92 991 Baag TH0 g1 ISTT T AT Thi A< &F T8 =T 92 39
T T A= o6 8, STel @ o |1ed | 9919 § S adAT= ST & &€97d 7147 1% g

xxv. STl AT T RaaE T8 F a0 S 6 a0 Sa9TE AT aF Tgd F TR (HAT &
T FTAT ITAH Agl FTe g T A=A H FIHT STLT ST 8, TTIHRT o UH TR AT
TSI HTHT § TAT ITASH TN o AT I T Tahed Taawer Rante oA 2

Xxvi.  TH Ted faawor § v Rt Rags TEER g7 MO YR 9% & e gEAr a7
TreaardT FaaTast % FFw 7 % qga e g J7 T8 T 3907dT gl

xxvii. TG = % T IR gIRT ATE T AfRET 7% 1 A e = 83.52 79T )|

T i saae ik T T

ST AT Ee & T a7 e 3o (e =9 ae " o1 #77 @ g), Refea =
aferie R T o
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2. FAATT T & [FFRT T 3917 “STgaeliar aew<” & [5e 2% 17 “Ga5 TrarT”

3. THATINT T7E, TRATIT F FTAT, TF Tga® ok & 1 F147 ST3AHEE (FA1TH2)
7 srgeraeficr 81 TgaTIier FEHT T ITIIT 7 T T T & FeF TTII 7
FeHATZHT TSl 3 &F F [T 77 § 113 57177 T277 T JIa<re 347 7 T3 o 7%

T # T griasrs &1

4. FTTIHT ToHT UF Hgeaqul T TI97% U2 g1 T8 FeI17 1 T, Tga TIvTar T
JFHT HIT FH T&T 11 & JIGET F GETT FIAT 51 TATTH ToAAT31907T Toid & &T H
HIFTIAF &F G HIAT I 517 # TATAT, THH FTTF & & 2197, 2T, Jd, T IF7 %
HISTHIFTZT THE 9T ST 7 T ITqTT & [F7197 & FTFIT (347 S7aT 81 39717, 3071
TSR [FTAT 3 FIXI, STHATAT GoFT FT TTF &7 & TG IR F [FE7197 & ITTIT
33T STTaT & IS1e18 T8 7% 3F STJI7T H ATHT FIaT 81 AT ITIITFdT T %
HATETT 7T, HIXT H STHTTIHT ToHT %1 Fo7 TTT H & 90% T8 FT ITIIT 2197 FTIT H
33T STTaT 8 ST 9T 7 STIIT F2-2797¢ FEIT H 1337 STTaT §1 37917 % T § HIT #1 39715
i () & aars 15 817

T.1. o7 Raag TeERl g R T sy
5. o7 fgaaq Taar 7 A=rrdE 3cre & gay # Aeteted g o g
F. ST e ATTHAAT # At feEmrdiE 3o FEga g w3 H 1w 09 IS aTe 8

ST = ST AETT 981 F3ar g1 e Saare F o # A ST g STad 37
faafora I &l U U= anfaer € S e &9 | Afia/ee 3T & 9 3uasy 95 2l

g, T I Alfas fFeroarslt, qurEr, Sy s sifaw ST F ey § fAafire qEArhr s
Friortsas fFreradarstt T Taieha F2d g, ST Sve 9 SART FIT IATEd IS & |1 AT &
H AT-TTAeATIT T F47daT g1 TROTHE=T, 93 SN 31T HiHa 78! e ST arer I w8 e
ST’ AT AT a&’ % € § T0F Tl a-d|

T, Ra9E TAFRT T AL IART F IT6F AT AT AT & HI0 AT AT % &7 § 7
g THe wefaterel (B T “THU=Eua” Fgl AT 8) IS &l q18L HT hl TNl gl AATad
THUETH T AT IS F AT Foq &7 g 1 [A19rg are i qofar g 6w gt
FIAT g o SHHT G | T AN Al AT &l THATT A5l g

. THUAUH I T doe F I L A0 § T U @39y afiue g1 98 I e 8T &
HHEHT % d19 Jga< ST T&F FLAT g ST Uk AT F=rrdie Iee #7 IS ghed daf #9
THAT| T TLT AT S[STE [UI-GH AT o SIS0 3T FRATAT T a977 Ta & ol e g

T,  UHUAUH I AR ST AT H agiae Agcdqul w1d HAT gl Tg STl af
YA AEEdT § LT FAT g 3T IR THHTE fUers § STt Tiadregear sermar g o
ST TATAATHSE STAd-HT a9 STl 2|
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AT ForaT Ff THU=EUE U &l UF Hged Ul ([Gudr & &9 § T2 14T gl T2 IS 3¢9
ATIHT I AT F9T0 TEar g, e Searas % S0\ 97T qorET i Aoares getaa

BIAT g1 SANT (HHTT AT T T FIA & [0 Tg FIar Aa9a 2|

THUFATH T | ARG § TATAT ToFT FATT AT 7T 81 T OT-21H IF AT (SATES)
ST ST o AT QT ATESU[AT il STaeThaT atel ATTARM | Ao &, FF(1h S [HIT 21aT
FT IO 3T AU T @ T GERAT g1 YO FATd A i UREAT 3T el
gHAtET Fear gl

Yieaer gt & FRior qree A aremeor fgEt I w T STINT Fh TEi R S T €,
[EEEECERERINE ARG I G DS R R RS IS

T ST AT (HATATS G a9 s THUAEUH (afaaent H 3T Fed | a7 W27 gl 7
TN g Y& 0 0 a9t /e Yemer 2w fafamtor 3 o qorers €9 § sty are T
gl TRUTHEEY, THARUE § LT 1T ARHT0 ITANT & o7 93] 3718 T 7941 Aal af
2l

Y SN 7 AT F ILLAT o (70 U foehed g "qoshdiad ser-10" =t Tereher i off)
EIATTh, HEH AT AT & Faars gedis U S o2 98 e I TiHaT 719t §
e T8 2l

T SN A T Ao U "STHHE qoF STUH-A-JUuAS 6T ff Terher 7 g1 T8 U= dF
G oY FATT AT FH [A-31T3E SATHST o6 0T TA0TH Al AT TAT, ST 6 =T et
F fafawtor % forw srfera A= Soome 3 srfeamt sor-ent 21

JUAET UT HEAQUl RITAH/ AT AE S ILTAT gl ST HITTdh STHATAATSAN o HIT UAST I
THUHEUH U % forg #er gfaeamae sroar aeeqT aiaa g fAEeT F 7 § w1 T8l HC
qFAT|

T SN 6 IF FATd AR A ITATRT (TASI-ATET-20) 37T T ITATA (3AE1-20) IE
AATIAa SeaTal * forg gfaem= /gt 2|

T UT SAATTAT ScaTal | T3 drer-9[2 T &7 7 TRi90T F2aT gl T2 Ha 397 Suredfa & 9%
HITorsh qET T F9TAT &, ST T IR o EATaT HT THTEd FedT gl Tg W 793 &7 &
STesd =TT It H H3a0Ta A Sie Tefadl & F g 7] AN T WAy
AT & = TATATL & ATT-HTT ATTF FATHS AT FaTeF Frars are i =93 I 5
FAreqor 3 e g U T Sar & qE§ w1 Fawer fRare # o aqd & 1 9 e d
ERIRRIR

THAT ST o FTT AT TV FTIHATT ESATHF Tq¥ 90T g1 21T FA=HTor § =3e] I &
TR 7 ToaTd T Ao % oI sferd & s sefeT fafaaert &1 1 we § e
g STt 2

St fh TOehTad 7 Thell g2 g1 (e Sgu 1S aTgd (YaIe Hedl &, Sree o i geear
F ST g9d g, 91 & aaaefarar it fawear £ S9ra=T T2t 2l
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.

T ST o AT g ThA T T o ATAS(E, T U ol [OraT § Hgea ol q&ITe Tgi af
AT 21 Wi S ey fAfREer areent, Ao w=v & gidmerge Aoy Autaret g
AT T ST €1 2T AR Faa1 27 TRl F7 STAN A5l HT Gl g, S 39 ATgh
T U H S(qT F AEH T FL 3 2

1T § TG AL AT 3T T3 "TAS -3 -20" ¥ "AreT-20" IS g1 of |
ATATTHT/STTRTRATI GILT ATATIAT BT F TTT-ATT = Hrai 7 o gia o7 2 8
TRUTHET=Y, 9 U & (%G TR & ALl T TEUHT T 3N 679 Al STAT SITUA|

BRI AET-20 TSI ST (S 3R "Taere I Fgl 37 8) & F=rei= Ica18 % &5 § d1g<
TG AT AU FAIF A T IANT G IATRd IqTE o THI a%] Aol gl e = 1
STATE B4 ST FIET Agl AT SITAT g ST Fe] SSANT FIT ScaTIad IS &l qoadT § SHh
TR ST fAfAden & gyt oa< gar g1 f&rer e it anra siw fesht ger o FreEt & o=

&I 2l

SvhTeRT, TUE, TR, TR, Sfeaer, e sfiT At & g & o941 agi & [aitaq
TIAH T o Fele TIog ICATaT o SIATd o Hated el S= §, Tt F % ISt &l
= IeaTe F O & ATgT @ € FHith gl SR F fAAtas % o7 19 F ST Al
o T e U=t T =] SRR BT AT Fal (a1 ST Hoha T & ST A 1T TST T =T
SR ZTT IcqTae MY fasht /gt 7 12 2

= S0, ST, T, ZAT &9, Zferor spfieT, argam (AT areus), grede s
JUAT H TAAH T & hloe Uee FAC ARl 6 SAATT § Faterd qrearet si= #, Triawrt
 frer w7 & g ST AT ST F A AT F AL @I § T T AR 7 A AT Feel
+ forw oty aver 7t femmy ©F segie sti=r Y srafer & o 9=t oy srgf Y of s Rafaat
FTT ATEY T ST AT YST o AT T IS AT Joaar Agl 2907z =)

T 5., AT T 3T JUAT 6 A 6 TT4T agf § HATAd "Hice TI" % FATT & Faterd
et ST |, TTEHTRT 7 T STl &l [Aard ™ 3T & & | a7g< T@T g F 1
TEHT ICATEA B SSANT ZIT Tal (T AT &M

ATt FFeraT, s TTaereg S Sarar qe0 & §a9 H qIA I 61 g1 § &9 I F;7
T2 FTHT aga¥ g1 =3 I 120 R afceraw 3% a2 3=a< ardiar Rowar yefeha #ar g
AT U= va= A1 * fFerr & S gemefte aome #§ w7 aRad & FH0T GoRT s | A
ST T F2aT gl Oy U2 I-gdqears arft 9T+ STt 8 STafeh siér-20 =St I &
ST | SR ST ATARTH % TTa @At arRil 7147 S1av 1 =A™ I &7 St &7
THT AET-20 THAST UT & AT 6 0T H FHT 77 gl T8% oerar, Fateq I it gaqr &
9 U= it AT AT HHT ATEF B

T IR 7 AT GAATS F 21 St 77 B a8 = @ I #7 [Amior a8t f+war g
ST =9 1T AT T T Al SFIER 280 T| =T SRART &7 HR 6l HHT HT AT IS 600

ATEATAFAT F ATET Al &, FANTh SATATT F IJcATaH F AT STHIHTSN hl ST I T

A o oI Ad # =39 I 9497 2
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q. 7g 39w I qu g ava el (R o "mau=Eug” w4 7) I § qAiT §,

forereh forT SRt IR 39 T8Y 1@ T e ot 7 2T 8l

7.2, S SENT g7 fhg g sy
6. HYS AN A AT ITITE o g § Feferad aqre o g

.

et off Raag Tersme 7 sra Sfgewe sy 1 a0 w3 & forg Grfy ofF
HRTLTEH T % AT HIE [ &0 T2 36T 2)

TEUHT T I T&ET HIAT ITHT THATE il AL F T SANT F TTAHAT HT 271
FTA g UHUSATUH e T G127 TE T W1 Y| e SANT 7 7g F901a7 o e
JUAST T THUAUH U & a6 gl SAN 7 Fgl T I JuAst U< § 3¢ ard
FRITaT, TATET GoF FAT ST T8 THU=EUH I 6 37 Uferd -+ HISE gl

AET-20 F AT IS ST ATEAITHE €T F GT4dT ITH 8 9 8 37 T (R ey "m=2t”
HET AT 2), I Teorzar (S ot "w=ue” gl 0 §), Aogr-gre herre (S o
"JUEET" TRl AT §) T ATHT AE-201 T 3 UAST IS TS FAdgE | UTH
FHY % T 9T ITANT 60 ST § T&AT TUAST I SATqH TAH A1 SATem a8
THUHEUH U FT GHETAT 2

ATH TG T, FH AT i AT ara grie S srfafies T e quast I &t
FeheATe0! GHAT T 3T T FA 2| FTSTTL 1 T T GIT HLA 6 (o107 T IR 6l
TTAaEdT T Y997 377 219 (AATarett w7 Tuaet I AT Srehierd A & [Hadr 2|

] SRRT &1 UAST I 105°HTeorad i 115°8ca=® ux 37 ardia feerar wafda
FIAT & ST THAUF AT Aol sraeTsha st & Tiereh g1 73 SN 7 ATTH e 1ol
TeT offe IUsg FATE 1 AT S1eT offe T9rTedT § FF U= & 9 JrStehl & a1
TEFT 3T AT d oA g, e T=aer e Ao § 39T fFu ST arer A9 -
S THIT FEhATS ORT TSie % &9 H ST SA7qT g

T AT (FEUr offe F 5 JUAST U< 30T Sa9dT THUASIUH [AfHaa & o=
FITALT Ot 81 =9 FAgoor § srgerefier aewe araafty, ®roa2 1 srgeresiier 714, Fer
FoRT FTHIAT ST qUd Ruear ATESt afed #2 ATeS AR gl 3 S + faega
T SATESTT T o TROTH AT T8 30, ST 97 g o 39 a1 F TR0 &l
fF=er sraeaar & fAeg Tuferd AT YT 6T ¢, ST dehet 1ot &79aT &l Saf9d wear

2l

7 forg & T 21 araw fmior Sufaat g sraeas tau=Eue Saare SERT gIRT a9
TR0 T JUAET U2 % 99T g1 A ST 2018 7 T ¥ AT = § 7 U F

=H JUAST U Al MY Hedr &l 2l

= AN A T faar & srfeeraw afsas e Ratar e soame & w9 3= &0
ST Fd &1 Fad &l 21 fAatar deaer e % Ayt & oo vau=dog I #ir
ATFLTFAT FT AT FIA | T SN 7 3 (AT G I I 6 T6HA STTNT T
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AT T TOT9H ; STETETIOT 9

ZITT ATer |1 R, AT A= e 3eqTE & AT U T STANT FiTeh LASAT 21T AT
IeTE Fd g

T AN THACUT o T FIEHI0T T THETA Tl ITWIE 6T, e = 9
TRRI=TOT 9 SR S T % ST & o0 SURT fovw s arer fafsrsr srads o=t
FT o (AT g1 THH ST TAAT a0l (eI TAAT act g1 =T SANT o T T F Jaid

T TARTATAT TEEA o orT a9 Aor ST Fafagerdt F S| squrad 90Td gl

TS &l TF FA ATAT FSATA T q0 AT ThoraT GaedT Sqt=a srag w1 Jed gaidT 2
THAUF ZIT 90T T3 S 007 Gr=rd AT TAT 9T, ST A== Saare & & &
Ty § eyfafen fevafort/erstawor a7 F3 & fore Ratia g | 7 vF 9@ &
EERRI

AT  JTE, THAT T TEHEAV 6T & U S8 g7 iy Ta= TTRremar g &ar
TAT| = AT RATet 7 Aoy 7g o 3 =ee S=NT 7 3caTe Af9e ArIest 1@
THEATUE FIT TUTd 3TTE | Iga¥ gl Taa= TANTLTAT TLreror AT Jee] S=ART it
IYTH THATHT ATAHT BT T FIA 01 TTAdGAT Bl 3T & AT JUAST I T d7qra
T T &1 FHAl Bl
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FATY T [***] TF T ST T A B § FHHT 907 2

zoe faodia, afa srate % o dag 290 i ase Be # 9fs g2l

TTTRAT T ATH, THE ATH 3T 9T T A T Tater & I A He Tl g &Y
2022-23 ¥ =T H Fa T2 ¢ 3T ST AT rafd § =17 377 I8 7147

TETUHT £T T TF % daer § o T SR AT AT RATE & Arem o2 a1 ASd w2 8,
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[¢TRT |—@ue 1] T T TSI © T 33

o, ATAHTRAT T ST A= T e Frafer & S eTaTe agdl et g 3 ST it erater § o
I Rieae e )

T, E IUNT F G ATATHS T FHT AIEE T4 6T A1 § TRTeAF gl 2900d 8, Far
sirerd o= o S St Y srater § wrgett fieree o 2

T T GAF SAATT T 8l MU &, T SN & =T AT SAHq A=At § ¥ I g3 8, A
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F.  HaF 900 F o7 FHTar off T e # e #F weudr 77 7 8, NeH T ataE aee §
feaT griae & & o ufomTs <o, 3o &9 & wea § 7 i\l 9¢ IcaTal & 9rfed
FAT|

q. I 390 HI THEHT &1 HATq o2 @1 8, S e a9 § 100 A1 F TEhe ST o0l sTarer
H e 116 TAFH I A TAT §, ST 37T 907 [ [FITq T Tod THI FOar 90ar g S
100 F=TH & aghT 130 FARH &l AT 9Tl T2 Iooid FdT g T T8 f&Afre =7 & 9ra i1
Rt g Ses ara o 7 srfesd it s 3t g3 2

q. = % Ravaent F O FTRr ST aHard @ ST TRt arted fiwdt ¥ it agree
TR0 ST T FTaAT 8 3 o o1d T i 7fae e \aru agr" il JreE1y a7 38 2

T, ATHAT AT 7 BT o # fawaw 2021 § 30,000 wwdy fi srfafi=h erwar womfua #7% v
foream oS T #1 g1 =8 FAea TR &1 ST 9207 2024 ¥ 981 STt adb 20
B ATAT g1 3T 9207 § 2024 T 30,000 Hifeaw o &t SATqh 9T g AT0sfT|

T, TG I o FATART ST ITATEHT o6 ITE FHTRI AT § ATALAT &, o8 A & urfeq war s
THAT g1 SCATEH 1/ AITAHT T I 3L & AR FIT SERT TATIA R AT ST Tl T €

T, ST § TRade & HIE0 qe SN &l Fils A Tl gs &l

. T SAATAL 6 THTE 31T At it AT 7 ey Fed a6 Frf=enmrar & [aiq =earae #r
&I | Tl LT AT 21 ZHIT, AT § a1aT it 7% &fd &t fFata Foares % forg e
el 58T ST T g

. F ST F UEIUHT Iy arites fuie % st & SuanT uv fHae B, S fgr e fF T
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T.T. TEUHT T TS50 TOET %S4 H, ITNT 1 FgdT ¢ 1o ATATAT TS SAhe] o qTediah feent
HTAT YT FAT At = % o stferaasa e aarar g1 a1 ST & 9T &
farfaator w21 §- vk e TR o () § i g e sufEw o (vesee) # 81 S
T AT TEAATSA F WTEAW F IS &0 a1T7 L@l | THESE THTe, geaiish (=a1d &
forw &, e =08 9 awar Wt g ISEeT STINT S92d 98 9% " H &l 92T F 6 o0
TFT ST TaaT g1 T2 HEAT ATATE T ATTAFHAT o Ao i et dT Air-smyfet siae
AT § TATH AT 1 SAATd <aT &l

9. Ut i TfAagarsti 1 927 e ST aqar e i srenfFehy § Ferer ww § Ao
AT AT o ToIT S =AM 0T TTAagar &l F90ar g1 TT-3gI T Sq¥ qTed ol 3rad
el SgLAT 8, FFih et Icaras sroarfed FrAar  ATeqw & LA T T 92T F 99 gl
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.3, TRt 5T St
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O1 FEGEl & T3 IAIRH] T 59 JHIT & AATAT F7 TRUTHI TH1T Glgd @+l G7a a241 97 13977 #3d
&U...” A AN &l T AT AT FILHT 0l ST ATHA RIT| ZHEh ATATR il 9% qTied AaTai &
THTE &l AT § T@d g0, TH aTd I 19 HIAT SALTT ATHT TAT g o6 T I § FHIT & il hiad
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TR HIAT | T FIAT AT KA H log THAT & ST SAAAT aga ATdF AT § g arafl 9d § =]
IR I qTTd SATATAT o TATS T T FA o 70, T deal, et 3T it i 9% o ggar a1 s
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g, T8 A T Srar 8 B arfarsery 3 st afoms "earfue stisst uv smamha )

v Raag Tl % T Ay & gy W fF wiEa arfed swarat #1 vw wgaet e ntausdug T 9
Tetad g, S = ST rqfd 95! Y 9T §, STl Al Fd g [ 93 SN o Ig A=af ag o
AT F7 33T g 1o T AT ST afae a1 § 377 TSl H THU=E0E & qe] IS il arqid F 3
S| I T % qHAT H, T JART 7 Fo1h T&T9 0 8

a7 Raag T4hRT & =0 Aq0g & g9 7 6 397 § fFmmedia 3o & o 9ivr-srqfT 7 oY ANE '
AT TH FAT FT ITed T o AFIAFAT Fl T FIA o (10 AT SA9TF ¢, TR A€ FLd g 1o
A SRR ATAT ST e F A== Iear it stfersnier T &l T Fed § HaH7 g1 396 ATdRh, I
e T STaT g & aTeArdT oo a9 | Fwae "aYe SART A Itad ATATE & qAed gRIml S99
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39 AT 3T eI AR & 29 & gae H, THEHHT 9e Fd 8 6 7 ST a1 U T Gear %
FTUT YA 31T TS ARG § g @I T2 g1 g AT Tre By mar g & fFea % /e § geag™ i
TS AT | gfeg Tk ATHT FedT gl TAFRET A1 Fd g [ T1a eagTd i 377 ANTd 9¥ 5= Tg1
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. SIEk)
#.9. ICERUI JATH 2022-23 ety

1 T A7 A 5 et ok ek

2 HqIT FF % o ok ek

3 TR T AT = Juadt ok b

4 T SN =hl Teeht e = /Ut b

5 a5 29T | TgT A & juadt 1,36,864 1,15,340
6 F9a ¥ ferae

ED TR FiT Fraa & Juadt b

g TR FT AT & juadt wr

T | EE] AR A [T Ha % [THET xh

T Hag 9T § T8 HhiAd & [THeEr (21,524)
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HATHFRTLT FAAT I 9 % o0 AST9Z 2T 72 2T 2

STET T T LI T Fae § Toh T SANT hl SAAAT ATTF A1et o Fawer Jfsae e GAIraar & a0
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e & forg grav g, oY

Q. ATl % TAT HT GadT oI o ST d aeq T THIT F3 G 6 519 TAeqG1 hl (e faat &
AATH | ST 2

a7 aag TaF 7 Hag <90 F UTied ATl & Ga4T oaihd & gae  § TIEHr & a0y [Heferad
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F. T Ha@ 29N F Hag ATATAT & SAATT 60 AT AT AT HIAd H FAT H 3@ g0 G4 oA
ST 272

g, T g 9 Hag ArATal & A= gfaeqat i fafadt § oiqe w1 3@ gu = geaiaa
I 57

g 29 A Yag ATHTEI *h AT T W1 3T AT FAai § ia%

THEHT F T 1347 § o 993 2900 § Tag G116 A13T Sl 9o § 3(q¥ Fl 3@d gU, TTTEEwET &l S
H qIfed SATAT F ATT-A7 09 | qIied SATal o AT fit g9 ) & J= dgi weAT A0l ag o
S TR 7T § T ST & ST ot |7 AT ATl %00 AT § Jgd & @ S ST | A Jie T
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AT AT AT TAAT § FIRT STAF g1 Tg AT T @47 AT ¢ T SITA & T Feldl Thres g elie
AT o ATHTT AT & ARTCHF FIHT Frdl T FTTAF g 3 THT F=t gy it sraegshar 981 gl

TH Hae |, A SAN 7 A hAr § T At F @=e qeaidha &1y 99 /95 90 | 6 91w
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FIAT T2AT 8, A BT ITehT AETq er-fafers fgror arm $= off 21 smama wra & sa-fafers g i
AALTHAT T il T TALTIVIT il HHSAL HT

TTErRT<Y A7 F2d g foh 7 a7 areawrey fAawmaett, 1995 F sraer |1 % 97 (ji) § i qreaardt ssegdrar
FY, 1994 F Aq=e2 3.3 ®, €5 AATAl % A=41 AT T AT F % (o0 Garg raat it wea
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T=T faraoror 7 ST T TgAT AT I &1 ST g

Hag Ul § Hag ATAl & i gfqeadt Hit it # sz

THHTE 7 T @31 g & F9ar & FThr HIq $a¥ g e A1 3 S\ | SiHd werdl g, I dd€ o9 a1d
T TG X @ 1o SITIT ST =0 & SATdT 6 a9 Tiqedet 6 Rafaar qa-ig dal gl TRomeasy,
ATt HaTaett % G |l % dgd AT qediha & o sraeds "yiaerat fir Fafaai" 1 7eF 07

T 2

TH Hag ¥, W AN 7 Ay At g 6 smarfaa Saoret F &= staeadt & Rafaat sfiw smarfaa
ICATET T FHI oY STl & S Tiaeqdl Hf Afaat & #15 faw 781 g T8+ oaar, [amast 7
STTIT | ST % T &l ITd Sg o (o7 TS TRTereH 918 981 {2 2

TH Gae H, TR 7 ST a7 T HITGEST o0l STl g AT [Meerigd =end Jeqrad 60 g

. g Ale AT SITar g & 9ag 39 | TATiad Sag 9181 U g0 6l 0T a6 81 THeh AT,
SUARTHRAT IART F T AT ATEF Hag 901 | Hag AT H1 AT 62T 21

g. ugﬁz%w%%ﬁméﬁwawmﬁwﬁwwﬁgq qﬁw%@ﬁ%ﬁr{mﬁ
FaTY ¢ T Tag 90T ¥ AT d Heg qEq0 S wae SART FIT IR aeqU FUY Jfeated
FUT | TFH AL 6 AT a5 Tel @ ¥ 90, o 9eeae o e g I 981 3

37, = &F I qATICRT AT STATer o I Salg Q9T § AT hl qTAT €07t gl
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o, TG @ SATAT g Toh SToRT-3TNT Hag I | ST #hl ATAT UH-ZHYL o =T qal gl & srare |
Hag 9T & ATATT AT AT § Il g2 @, ST (AT Sl & SAATT F S+ TIaeqe | Sl 7=
FOTTAT B

3. g AT Are BT Srar g & SRt e AT 3T ATt |t #7 aeeus aiEdady 9 8
STANT FX g 8 AT [FATaeh 3T T3] SN 7 T gl SIS &l ATgHl & Ueh ol THg &l 94T g

. ST qY T TAAT | ST 61 rafer § Hag S0 F TaIg A1 00 Hi9d # g5 g5 gl 396
TR, TohTe qaadl au il QT §, ST &l Said § I|1 Hag 3901 7 AI7q A § [rde
EIE

STYH * HedAoY, TeArdl MA@, 1995 & Jga Miay g=dT @Euor sraeashar T AT AR 92 ar
ST 2

T, ITTARTLT =] S=ANRT & AT Y A1 ATIEST U% §ag 2901 | Hag A1 6 T FH7 d=41 =9

ATHAT LA T TEATT FLA 2

S1.3.2. qried AT T UTHATCHS THT

%) WO /OIS @I FT AT

qTfed SATAl A WEAT & gag §, IAFRET & qg 6= w1 aqaeas g & 747 arfeq smmat § e
Se@d T ghg g &, AT ag 0 9T § i S(IaT A § IcAad AT G9q & dael | gr| &t Fauor %
39T ", TTEaT 7 Sieil [Beed & a1 70 10 a9-39-a% AT sfissl 98 9T AT gl 30 THh
TRawfera wiv/Are gua et 2

= T
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et HT/ETT THE *kk *kk . *hk
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) A ¥ I4TEA i GUd & ATUET dag S9N 9 SATd Y °rr

qTfed SATAT T HIAT & qad §, ST ol T [@=1 HeAT suterg g o 47 arfeq samai § 907 32 |
T AT | IATE AT GUT & Hael H, FA 15 g2 gl AT S SAAter & I Gag 3901 ° HaIg aw=qall
ATATT T {TAT T Hag AATAT T [Ge6T HHA I Ed 2
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FAT UH ATITAT T TATH SAAT HHAT 0 FIHT ATAT T FH FIAT § T ToF Jlag Dl LHAT &, ST w47
TN /AT T g gl

%) AT FrT

ST Srater & 7w sranai &t 9g= Fq & |79 =9 SN A Hae &bl aget 6 o1 FLeh hiad Herd]
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g ST IROTHEAEY 90T ®9 F Ha5 907 6 (70 FHT Ferdl TR gl
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#.9. IEERA TATH | = H qary

1 IBEERAEEIEIE ] = [Tt

2 Gog I 0T €9 &

i TEd AT &./uady 1,15,340

i AT Ferdr & /Tadt (***)

ii FT FAAT % (0-10%)

3 AT ST

i TEd AT &./uady 1,16,324

i AT Frdr & /st (***)

ii 7T FAAT % (0-10%)

4 ST
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) BHT FTE/AH
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(Directorate General of Trade Remedies)
FINAL FINDINGS

New Delhi, the 7" March 2025

Case No. — AD(OI) — 01/2024

Subject: Anti-Dumping investigation concerning imports of “Insoluble Sulphur” originating in or
exported from China PR and Japan

A. BACKGROUND OF THE CASE

F.No. 6/01/2024-DGTR:—Having regard to the Customs Tariff Act, 1975 as amended from time to
time (hereinafter referred as the “Act”) and the Customs Tariff (Identification, Assessment and
Collection of Anti-dumping Duty on Dumped Avrticles and for Determination of Injury) Rules, 1995, as
amended from time to time (hereinafter referred as the “AD Rules™) thereof,

1. Whereas, Oriental Carbon and Chemicals Ltd. (hereinafter referred to as the “applicant” or “domestic
industry” or “petitioner”) filed an application before the Designated Authority (hereinafter referred to
as the “Authority”), on behalf of the domestic industry, in accordance with the Act and the AD Rules
for initiation of an anti-dumping investigation concerning imports of “Insoluble Sulphur” (hereinafter
also referred to as the “product under consideration” or the “subject goods” or the “PUC”) originating
in or exported from China PR and Japan (hereinafter referred to as the “subject countries™).

2. The Authority, on the basis of sufficient prima-facie evidence submitted by the applicant, issued a
public notice vide Notification No. 6/01/2024-DGTR dated 27th March 2024 (hereinafter referred to as
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the “Initiation Notification”), published in the Gazette of India, Extraordinary, initiating the anti-
dumping investigation in accordance with Section 9A of the Act read with Rule 5 of the AD Rules to
determine the existence, degree and effect of the alleged dumping of the subject goods, originating in
or exported from the said subject countries, and to recommend the appropriate amount of anti-dumping
duty, which, if levied would be adequate to remove the alleged injury to the domestic industry.

B. PROCEDURE

The procedure described hereinbelow has been followed with regard to the investigation:

Vi,

Vii.

viii.

The Authority notified the embassies of the subject countries in India about the receipt of the
present application before proceeding to initiate the investigation in accordance with Rule 5(5)
of the AD Rules.

The Authority issued a public notice dated 27th March 2024, published in the Gazette of India,
Extraordinary, initiating an anti-dumping investigation concerning imports of the subject
goods from the subject countries.

The Authority sent a copy of the initiation notification to the embassies of the subject countries
in India, known producers and exporters from the subject countries, known importers / users of
the subject goods and other interested parties as per the information provided by the applicant.
The interested parties were requested to provide relevant information in the form and manner
prescribed in the initiation notification and make their submissions known in writing within the
time limits prescribed by the initiation notification and requested them to make their views
known in writing within the prescribed time limit.

The Authority also provided a copy of the non-confidential version of the application to the
known producers/exporters and to the embassy of the subject countries in India, in accordance
with Rule 6(3) of the AD Rules through its email dated 04.04.2024.

The embassies of the subject countries in India were also requested to advise the
exporters/producers from their countries to submit their responses to the questionnaire within
the time limit prescribed by the initiation notification. The embassies of the subject countries
were also sent a copy of the letter and questionnaire sent to the producers/exporters along with
the names and addresses of the known producers /exporters from their respective countries.

The Authority sent questionnaires to the known producers/exporters in the subject countries in
accordance with Rule 6(4) of the AD Rules.

In response to the initiation notification of the subject investigation, the following
producers/exporters from the subject countries have responded by filing questionnaire
response:
i.  M/s Shikoku Chemicals Corporation, Japan
ii.  Mitsubishi Corporation Plastics Ltd., Japan
iii.  IVICT (Singapore) Pte. Ltd., Singapore
None of the producers/exporters from China have responded in the present investigation.

The producers/exporters from the subject countries who have not submitted the questionnaire
response or have not cooperated in the investigation have been treated as non — cooperative in
the investigation.
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X.

Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

XiX.

The Authority also sent questionnaires to the known importers/users and user association of the
subject goods in India calling for necessary information in accordance with Rule 6(4) of the
AD Rules.

In response to the initiation notification of the subject investigation, the following importers
and users have submitted questionnaire responses to the Authority:

i. MRF Limited

Further, the following interested parties have also made submissions during the investigation:

i.  Automotive Tyre Manufacturers Association (ATMA)
The Authority issued economic interest questionnaire (EIQ) to all interested parties and the
concerned ministry. Response to EIQ was submitted by the following interested parties :

i.  Oriental Carbon and Chemicals Ltd. (“domestic industry”)

ii.  MRF Limited
The period of investigation (hereinafter referred to as the “POI”) for the present investigation is
from 1st January 2023 to 31st December 2023 (12 months). The injury investigation for the
present investigation is April 2020 to March 2021, April 2021 to March 2022, April 2022 to
March 2023 and the POI.

The Directorate General of Systems & Data Management (DG Systems) was requested to
provide transaction-wise details of the imports of the subject goods for the injury investigation
period and the period of investigation. The same was received by the Authority and considered
at the stage of initiation of the investigation. For the purpose of the present Final Findings, the
Authority has relied upon the Directorate General of Systems (hereinafter referred to as “DG
System”) import data.

The Authority discussed the PUC and the PCN methodology with the interested parties. After
receiving inputs and submissions from all the interested parties, the Authority vide notification
dated 12th August 2024 decided the scope of the PUC and noted that PCNs were not warranted
in the case.

The Authority made available the non-confidential version of the submissions made by the
various interested parties. A list of all the interested parties was uploaded on the DGTR website
along with the request therein to all of them to email the non-confidential version of their
submissions to all the other interested parties.

In accordance with Rule 6(6) of the AD Rules, the Authority provided an opportunity to the
interested parties to present their views orally in a public hearing held on 14th January 2025.
The parties, which presented their views in the oral hearing, were requested to file written
submissions of the views expressed orally, followed by rejoinder submissions, if any. The
interested parties were further directed to share the non-confidential version of the written
submissions submitted by them with the other interested parties.

The non-injurious price (hereinafter referred to as the “NIP”) has been determined based on the
cost of production and reasonable return on capital employed for the subject goods in India,
based on the information furnished by the domestic industry on the basis of Generally
Accepted Accounting Principles (GAAP) and Annexure |1l to the AD Rules so as to ascertain
whether anti-dumping duties lower than the dumping margin would be sufficient to remove
injury to the domestic industry.



60 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

xX.  The Authority circulated the disclosure statement containing all essential facts under
consideration for making the final recommendations to the Central Government to all
interested parties on 18" February 2025. The Authority has examined all the post disclosure
comments made by the interested parties in these final findings to the extent deemed relevant.
Any submission which was merely a reproduction of the previous submission, and which had
been adequately examined by the Authority has not been repeated for the sake of brevity.

xxi.  The information submitted by the applicant has been examined and verified during on-site
verification to the extent deemed necessary and has been relied upon for the present Final
Findings.

xxii.  The information submitted by M/s Shikoku Chemicals Corporation (SCC) has been examined
and verified during on-site verification to the extent deemed necessary and has been relied
upon for the present Final Findings.

xxiii. ~ The information provided by the interested parties on a confidential basis was examined with
regard to the sufficiency of the confidentiality claim. On being satisfied, the Authority has
accepted the confidentiality claims wherever warranted and such information has been
considered as confidential and not disclosed to the other interested parties. Wherever possible,
the parties providing the information on a confidential basis were directed to provide an
adequate summary of the confidential version in a non-confidential version.

xxiv.  The Authority has considered all the arguments raised and information provided by all the
interested parties at this stage, to the extent the same are supported with evidence and
considered relevant to the present investigation.

xxv.  Wherever an interested party has refused access to, or has otherwise not provided necessary
information during the course of the present investigation, or has significantly impeded the
investigation, the Authority has considered such parties as non-cooperative and recorded this
Final Findings on the basis of the facts available.

XXVi.  “*¥**” n this notification represents information furnished by an interested party on
confidential basis and so considered by the Authority under Rule 7 of AD Rules.

xxvii.  The exchange rate adopted by the Authority for the subject investigation is 1 US$ = Rs. 83.52.

C. PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

4. At the stage of initiation, the product under consideration (herein after also referred to as “PUC”) was
defined as follows:

“2. The product under consideration in the present investigation is the “Insoluble
Sulphur” hereinafiter also referred to as “subject goods” or “product under
consideration” or “PUC”.

3. Insoluble sulphur, by definition, is a polymeric sulphur which is insoluble in
carbon disulphide (CS2). Insoluble sulphur is generally used as a vulcanization
agent in some rubber applications in order to resist the blooming phenomenon
which is detrimental to rubber compound.

4. Insoluble sulphur is an important rubber additive agent. It improves product
quality, wearability and resistance to both fatigue and ageing. In addition to being
universally recognized as the best vulcanizing agent, it is widely used in the
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manufacture of tire, tread, shoes, all kinds of automobile rubber parts and other
rubber products. Therefore, due to its non-blooming characteristic, Insoluble
sulphur is widely used in the manufacture of rubber products in which common
sulphur is incorporated in high proportion. Based on the end-user industry, out of
the total consumption of Insoluble sulphur in India, more than 90% is used in the
tyre industry and the remaining is used in non-tyre industry. The unit of
measurement considered in weight of the product reported in kilograms (Kg).”
C.1. Submissions made by the other interested parties
5. The other interested parties have made the following submissions with respect to the product under

consideration:

a. The PUC described in the Initiation Notification is expansive as it includes certain grades
which the domestic industry does not manufacture. The scope of PUC encompasses both
the grades produced and marketed by the domestic industry and grades that are not
domestically manufactured/ available with the domestic industry.

b. These grades exhibit distinct technical and commercial characteristics in terms of physical
characteristics, quality, application and end use, which makes them commercially non-
substitutable with the grades produced by the domestic industry. Consequently, the grades
not manufactured by the domestic industry do not qualify as a ‘like product’ or a ‘like
article’.

C. The interested parties have sought exclusion of Super High Thermal Stability (hereinafter
referred to as “SHTS”) grade from the scope of PUC due to its non-availability with the
domestic industry. The imported SHTS grade is priced higher than the ordinary grades,
indicating its unique market position and ensuring that its exclusion would not harm the
domestic industry’s pricing.

d. The SHTS grade is a specialized variant used in radial tyres containing steel belts. This
grade provides superior adhesion between steel and rubber components, which ordinary
PUC grades cannot achieve. The enhanced adhesion property is essential for maintaining
tyre durability and stability.

e. The SHTS grade serves multiple critical functions in radial tyre manufacturing. It improves
the structural integrity of tyres and increases their resistance to wear and tear, thereby
extending operational life.

f. Thermal stability is identified as a crucial characteristic of SHTS grade. The grade
maintains stability at high temperatures, ensuring consistent quality and performance
throughout production. This stability is necessary to meet industry manufacturing
standards.

g. The SHTS grade has the capability for effective sulphur dispersion in compounds. This
property is significant in applications requiring high tack (adhesion) and zero tolerance to
blooming, as blooming can degrade tyre quality and performance. The thorough dispersion
ensures compound uniformity and integrity.

h. Radial tyres cannot be manufactured using standard or ordinary PUC grades, making
SHTS grade indispensable for this application.
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The domestic industry has been unable to meet SHTS specifications required by tyre
manufacturers. All samples provided by the domestic industry have been found
gualitatively inadequate for radial tyre manufacturing. Consequently, MRF has not
approved the domestic product for radial tyre manufacturing use.

The domestic industry had offered a substitute grade “Vulcamax OT-10" for the trial
purposes. However, this substitute grade has failed in the process standards when evaluated
against the reference imported material.

The domestic industry has also offered a substitute grade “Diamond Sulf DS-OT-UHD”.
This grade was also found to be not acceptable on the account of poor sulphur dispersion
and low pull-out adhesion, which are the essential properties of the PUC required to
manufacture radial tyres.

The UHD grade exhibits significant physical/ chemical differences. Due to these
fundamental dissimilarities, the UHD grade cannot serve as a direct replacement or
interchangeable alternative for the SHTS grade.

The domestic industry's High Dispersible Oil Treated (HD-OT-20) and Oil Treated (OT-
20) grades are not substitutes for imported products.

The domestic grade exhibits a yellowish-brown coloration different from imported
products. This difference indicates fundamental issues beyond visual appearance, affecting
finished product performance. This coloration is attributable to compositional differences
and impurities in domestically available PUC. The correspondence between domestic
industry and ATMA members along with Comprehensive Corrective & Preventive Action
Report were submitted as evidence to shows details of colour variation issues identified
during inspection of domestic grades.

Bulk trials with sample grades demonstrate measurable compositional differences. The
domestic grade's performance in tyre manufacturing fails to meet tack and blooming
specifications required for non-steel coating applications.

Additional complaints report undispersed hard grits contaminating cured tires, creating
guality and safety risks including the potential for tensile failure.

Despite multiple technical consultations with domestic industry, significant improvements
in domestic grade quality remain unrealized. The physical and technical specifications are
mandated by customers, specifically Automobile OEM Manufacturers. The tyre
manufacturing companies cannot use these products when their customers reject the
differences in domestic grades.

It was later submitted that the“HD-OT-20” and “OT-20" grades are recently being
procured by the importers/ users from both imported sources as well as domestic sources.
Consequently, exclusion requests against these grades would not be further pressed by
ATMA.

MuCron OT-20 HD G (hereinafter referred to as the “specialty grade”) should be excluded
from the scope of PUC since it is not a like article to the product produced by the domestic
industry. The specialty grade is not produced by the domestic industry and has significant



[¢TRT |—@ue 1] T T TSI © T 63

difference in performance and specifications with the grades produced by the domestic
industry. The cost and selling price of the specialty grade is also different from the PUC.

t. In the anti-dumping investigation concerning imports of Flat Rolled Products of Stainless
Steel originating in or exported from China PR, Korea RP, European Union, Japan,
Taiwan, Indonesia, USA, Thailand, South Africa, UAE, Hong Kong, Singapore, Mexico,
Vietnam and Malaysia, the Authority excluded certain grades from the scope of PUC as the
domestic industry did not rebut the claim of the exporter that certain grades cannot be
produced by the domestic industry and that comparable grades have not been produced and
sold by the domestic industry.

u. In anti-dumping investigation concerning imports of Cold Rolled Flat Products of Stainless
Steel from China PR, Japan, Korea, European Union, South Africa, Taiwan (Chinese
Taipei), Thailand and USA, the Authority has specifically excluded certain grades from the
scope of the investigation as the domestic industry did not show sufficient evidence to
prove that they supplied such grades in the POI and did not show equivalence of its grades
with the grades that were sought to be excluded by the exporters.

V. In anti-dumping investigation concerning imports of “Coated Paper” originating in or
exported from China PR, European Union and USA, the Authority excluded certain
products from the scope of PUC as it was not produced by the domestic industry.

w. The performance of the specialty grade is significantly better compared to the general
grade in terms of thermal stability, bloom resistance and flame test. The speciality grade
exhibits higher thermal stability @ 120°C. The speciality grade reduces the risk of sulphur
bloom because of less reversion to soluble sulphur during the mixing of rubber compound.
The speciality grade is considered as non-hazardous material whereas OT-20 HD grade is
considered as hazardous material as per Fire Services Act in Japan. The burning time of
speciality grade is significantly less than burning time of OT-20 HD grade. Further, the
specialty grade has higher cost and price vis-a-vis regular grades.

X. The domestic industry admitted during the oral hearing that it does not manufacture this
specialty grade and attributed it to lack of demand. The domestic industry’s claim of ‘lack
of demand’ is inconsistent with market realities, as producer from Japan has sold the
specialty grade in India to meet needs of Indian consumers.

y. This specialty grade is comparable to the Super High Thermal Stability (hereinafter
referred to as “SHTS”) grade, for which the user industry is also requesting an exclusion.

C.2. Submissions made by the domestic industry
6.  The following submissions have been made on behalf of the domestic industry with regard to the

product under consideration:

a. None of the interested parties have made any substantiated claim, backed by any positive
evidence to support their exclusion request.

b. ATMA on behalf of its member company i.e. MRF sought exclusion of SHTS grade
claiming non-availability from domestic industry. The domestic industry demonstrated that
their UHD grade is equivalent to SHTS grade. The industry maintained that their UHD
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grade possesses requisite attributes of high thermal stability, effective sulphur dispersion
and other requisite properties of this SHTS grade.

The four grades of OT-20 which are universally recognized are: High Dispersibility
(hereinafter referred to as “HD”), High Stability (hereinafter referred to as “HS”), Ultra-
High Dispersibility (hereinafter referred to as “UHD”), and Normal OT-20. HD and UHD
grades are used interchangeably in market practice, and the UHD grade is synonymous
with the SHTS grade based on end-user specifications.

Additional parameters such as minimal ash content, low acidity, and controlled heat loss
further substantiate the UHD grade’s technical competence. The domestic industry's
commitment to meeting market demands is evidenced by its long-standing supply of the
UHD grade to other tyre manufacturers.

The domestic industry's UHD grade demonstrates high thermal stability at 105°C and
115°C exceeding MRF’s specification requirements. Domestic industry has provided
comprehensive Technical Data Sheet. The Technical Data Sheet specifies that the grade
comprises sulphur and coating oil with suitable additives which are characterized as a non-
blooming vulcanizing agent used in radial tyre manufacturing.

A comparative analysis sheet demonstrated the equivalence between domestic UHD grade
and SHTS specifications required. The analysis covers parameters including insoluble
sulphur content, CS2 insoluble values, total sulphur content, and thermal stability
parameters. The domestic industry also provided detailed pull adhesion test results showing
their product achieves requisite values against MRF’s specification requirement of,
demonstrating technical competence.

It is substantiated that the SHTS product required by two tyre manufacturing companies is
identical to the UHD grade offered by the domestic industry. The domestic industry has
been supplying this UHD grade to one of these two manufacturing companies since 2018.

The domestic industry argued that most global tyre manufacturers use standard grades of
PUC. Only two tyre manufacturers claim the need for SHTS grade for manufacturing radial
tyres. The domestic industry supplied evidence showing successful use of their grades by
multiple manufacturers who produce radial tyres using standard grades of PUC.

The domestic industry highlighted problems with MRF’s testing approach, particularly
different magnification scales used for control sample versus for domestic industry’s
product. This creates unfair comparison conditions. The domestic industry sent samples for
independent third-party laboratory testing which showed compliance with specifications.

The timeline of events surrounding the grade’s rejection reveals a pattern of procedural
misconduct. A premature rejection was communicated by MRF, timed one day before the
deadline for filing additional comments/ clarification on PUC scope.

After the rejection, trials on samples was again carried out by a third party independent
laboratory. The conclusion of these test reports was that the product of domestic industry is
superior to the product required by MRF on various parameters. The independent
laboratory test reports shows the domestic industry’s commitment to meeting the highest
technical standards and provides evidence of the UHD grade’s capabilities.
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l. Accepting an exclusion based on superficial nomenclature (which does not have an
industrial recognized standard) would establish a dangerous precedent that could
fundamentally undermine the integrity of the investigation.

m. The domestic industry objected to the baseless and deceptive claims made by ATMA in
their attempt to remove the HD-OT-20 and OT-20 grades from the scope of PUC in the
subject investigation. The domestic industry regularly supplies the HD-OT-20 and OT-20
grades to customers.

n. Claims of deficiencies in these supplied grades have no real supporting evidence behind
them and any evidence that could substantiate this has been masked with confidentiality.

0. There was one case where the supplied product had a yellowish-brown colour. However,
this was promptly addressed by the domestic industry with the customer. In fact, this
particular customer has continued to buy this product consistently from the domestic
industry.

p. There was a receipt of a solitary complaint concerning the presence of hard grits in the
PUC. However, this complaint was duly addressed and resolved in a prompt and
satisfactory manner. The mere occurrence of a single complaint, which was promptly and
effectively resolved, does not constitute a valid ground for the exclusion of the product
from the scope of the present investigation.

g. The issuance of Comprehensive Corrective & Preventive Action Reports (CAPAS) is a
standard operating procedure across manufacturing industries to drive continuous
improvement and quality assurance - not a sign of major defects.

r. ATMA has relied on certain exhibits but has opted to mark them as completely
confidential, thereby hiding their contents from the domestic industry. These exhibits
comprise correspondence exchanged between the domestic industry and downstream users.
By designating these exhibits as confidential, domestic industry is precluded from
accessing and commenting upon the correspondence that directly pertains to and implicates
its interests.

s. The domestic industry also submitted that the exclusion of MuCron OT 20 HD G
(“specialty grade”) is unwarranted as SCC has not shown the grade's unique properties or
commercial presence. SCC has not provided sufficient information to prove that specialty
grade is not a ‘like article’ to PUC.

t. Product exclusion requires proof that the grade is neither commercially nor technically
substitutable with domestic products. The burden of proof rests with the party seeking
exclusion, who must provide concrete evidence of non-substitutability.

u. SCC has not provided evidence demonstrating that its specialty grade is not substitutable
with domestic products. It simply asserted non-production by domestic industry and
claimed performance differences without substantiation.

V. SCC has marked key technical data as confidential for all three parameters - thermal
stability, bloom resistance, and flame testing. For thermal stability, while SCC claims
better performance at 120°C, all comparative test results are confidential. The domestic
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aa.

bb.

CC.

dd.

industry has provided evidence of supplying PUC with required thermal stability to Indian
customers through sales invoices and analysis certificates.

On bloom resistance, SCC's test results are confidential. Bloom resistance naturally
improves with thermal stability, making separate testing unnecessary.

For flame testing, SCC referenced the Japanese Fire Services Act, stating its grade is non-
hazardous while domestic industry’s product is hazardous. However, SCC has not provided
translated excerpts of the Act or disclosed burning time data, marking this information as
confidential. The domestic industry maintains that hazard classifications from foreign
jurisdictions do not determine product scope in Indian investigations. Indian Authorities
must apply Indian regulations, regardless of foreign classifications.

The third-party import data shows SCC exported the specialty grade only to India, with a
single shipment in April 2023. The domestic industry notes that a grade cannot be excluded
without consistent imports during POI. A single shipment does not justify exclusion. The
absence of exports to other markets indicates limited commercial demand both in India and
globally.

The domestic industry cited multiple precedent cases where Authority rejected exclusion
requests without substantial imports during POI, including recent decision in Electrical
Insulators investigations.

When there are no imports, the Authority has consistently rejected exclusion requests. This
position was affirmed in the Final Findings in the anti-dumping investigation concerning
imports of Isobutylene-Isoprene Rubber (IIR) originating in or exported from China PR,
Russia, Saudi Arabia, Singapore and the United States of America.

The specialty grade is absent from SCC’s corporate website, marketing materials, and other
standard product promotion platforms. The domestic industry therefore requested the
Authority to reject SCC’s exclusion claim, as SCC has not provided evidence of the
grade’s commercial existence or availability.

SCC’s grade lacks industry recognition. Adding the letter “G” to the product name does
not create an accepted product category. The addition of a letter does not change the
product's basic composition or characteristics. Product exclusion requires substantive
differences, not merely different nomenclatures. Allowing exclusion based solely on name
changes would enable circumvention of trade remedies through simple renaming of
products.

The Authority, after extensive deliberation, had already clarified that the specialty grade is
covered under the scope of PUC finding that SCC's arguments lacked supporting evidence
to prove non-substitutability.

C.3. Examination by the Authority
The submissions made by the interested parties and the domestic industry with regard to the product

under consideration have been examined as hereunder.

Pursuant to the initiation, the opportunity to make comments on the scope of the product under
consideration and PCN was provided to all the interested parties. Thereafter, upon receiving request for
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10.

11.

12.

13.

14.

extension of timeline for filing comments on scope of PUC and PCN methodology, the Authority
provided additional time to all the interested parties to file their submissions with respect to PUC/PCN.

None of the interested parties made proposals to create PCN. Upon receiving comments on the scope of
PUC, the Authority instructed the domestic industry to file its response to the comments made by the
other interested parties on the scope of PUC.

After due examination of the submissions made by the interested parties, the Authority decided that
PCNs are not warranted in the present investigation. The relevant extract from the notification dated 12
August 2024 is reproduced below:

“5. After due examination of the submissions made by the parties and the domestic
industry, and considering the facts and circumstances of the present investigation,
the Authority observes that:

* The comparison between Vulcamax OT-10 and SHTS (OT-20) is incorrect as
OT-20 and OT-10 are fundamentally distinct.

* The test results regarding sulphur dispersion reveal methodological
inconsistencies in magnification levels. The test results of pull-out adhesion
indicate that the performance of the competitor’s product/control is superior, the
domestic industry’s UHD product (like article to SHTS) falls within the technical
specification requirements of the domestic industry’s customer.

*» The arguments received from SCC lack supporting evidence and could not
substantiate that the product for which exclusion has been sought is neither
commercially nor technically substitutable with the like article produced by the
domestic industry.

6. In view of above, the Authority has decided the PUC, and its scope remains
same as stated in the initiation notification and does not warrant any PCNs or
exclusion...”

The Authority has examined the submissions made by interested parties and the domestic industry
regarding the request for exclusion of SHTS grade and MuCron OT 20 HD G (“Specialty grade”) from
the scope of PUC.

With respect to the exclusion of SHTS grade, ATMA on behalf of its member company, i.e., MRF has
requested exclusion primarily on grounds that it represents a specialized variant with distinct technical
characteristics, which the domestic industry does not manufacture. ATMA argued that SHTS grade
provides superior adhesion between steel and rubber components in radial tyres, maintains high thermal
stability at high temperatures, and enables effective sulphur dispersion. It further contended that the
samples provided by the domestic industry were found qualitatively inadequate for radial tyre
manufacturing.

The domestic industry, in response to these claims, has submitted that the UHD grade of domestic
industry is a like article to the SHTS grade. The domestic industry submitted evidence in the form of
lab test reports, technical data sheets, certificate of analysis, etc. to show that the UHD grade of
domestic industry closely resembles the SHTS grade.

The Authority finds merit in the domestic industry's argument that there is no universally accepted
standard defining SHTS grade. The examination of import data shows that PUC with high thermal
stability have been imported in various nomenclatures like “Super HTS”, “Highly Dispersible Super
Thermal Stability Insoluble Sulphur” etc. The domestic industry has submitted sales invoices proving
active sales of grade with high thermal stability, both domestically and internationally, along with
technical data sheets detailing its properties. These documents establish that the product of domestic
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18.

19.

20.

21.

22.

23.

industry comprises sulphur and coating oil with suitable additives and serves as a non-blooming
vulcanizing agent in radial tyre manufacturing - the same purpose claimed for SHTS grade.

The Authority has also examined the detailed technical specifications submitted by the domestic
industry and submitted by ATMA on behalf of its member company, i.e., MRF. The Authority has
perused the test results, including the one carried out by an independent laboratory, furnished in the
matter. On the basis of material placed on record evidencing comparability in results between the
grades, the Authority is unable to accept the argument of lack of interchangeability and likeness
advanced by the other interested parties.

The Authority has carefully examined the user questionnaire response filed by MRF Limited in relation
to the claim made by ATMA that imports of SHTS grades are priced higher than the domestic
industry's products. The Authority also checked DG system data and observed that the price of
domestically purchased PUC (OT-20 normal grade) is higher than the imported PUC (SHTS grade)
from China PR. This is relevant because if MRF is importing primarily SHTS grades from China, as
claimed, then there should be substantial price difference between SHTS grades and the domestic
industry's products. Therefore, the argument advanced by MRF that SHTS is priced higher than
domestic industry's grade is not supported by its own pricing data submitted to the Authority.

The Authority considers that accepting an exclusion based on nomenclature alone is not tenable in law.
The exclusion of an article needs to be justified on the basis of its distinctiveness and non-likeness to
the PUC and not mere labelling.

Regarding Specialty grade, the Authority's analysis of import data reveals that the specialty grade was
exported to India only once during the injury period. This single shipment fails to show genuine
commercial existence or market demand.

In examining the technical claims, the interested parties assert superior performance in thermal stability
at 120°C. However, the domestic industry, in contrast, has provided evidence through third party lab
test reports exhibiting its product can exhibit equivalent or higher thermal stability than specialty grade.

With reference to the claim regarding classification under Japanese Fire Services Act, the Authority
holds that regulatory requirements in different countries may differ and the mere fact that a certain
grade is not used in a different territory does not mean that domestically produced PUC is not a like
article or commercially and technically substitutable.

The Authority has also examined the questionnaire response filed by SCC in relation to the claim made
by SCC that imports of specialty grade from Japan are priced significantly higher than the normal
grades. In this regard, the Authority note that the price difference between two grades does not render
them to be treated as different product.

Therefore, the Authority concludes that neither SHTS grade nor MuCron OT-20 HD G grade merit
exclusion from the scope of the PUC.

Regarding exclusion request for OT 20 and OT 20 HD grade, the Authority notes that ATMA vide
submissions dated 30" July 2024 stated that it does not wish to further press the request for exclusion
of these grades as these grades have been supplied by the domestic industry. In line with ATMA’s
request, the exclusion request is dropped, and these grades are not to be excluded from the scope of
PUC.
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Therefore, the Authority does not find it appropriate to modify the product under consideration scope.
Accordingly, the scope of PUC is determined as follows:

“2. The product under consideration is the “Insoluble Sulphur”’ hereinafter also referredtoas”
subject goods" or "'product under consideration” or” PUC “).

3. Insoluble sulphur by definition, is a polymeric sulphur which is insoluble in carbon disulphide
(CS2). Insoluble Sulphur is generally used as a vulcanization agent in some rubber applications in order to
resist the blooming phenomenon which is detrimental to rubber compound.

4. Insoluble sulphur is an important rubber additive agent. It improves product quality, wearability
and resistance to both fatigue and ageing. In addition to being universally recognized as the best
vulcanizing agent, it is widely used in the manufacture of tire, tread, shoes, all kinds of automobile
rubber parts and other rubber products. Therefore, due to its non-blooming characteristic, insoluble
sulphur is widely used in the manufacture of rubber products in which common sulphur is
incorporated in high proportion. Based on the end-user industry, out of the total consumption of
insoluble sulphur in India, more than 90% is used in the tyre industry and the remaining is used in now-
tyre industry. The unit of measurement considered is weight of the product reported in kilograms

(Kg).

5. The product under consideration is classifiable under tariff item 2802 00 10 and 3812 39 30 of the first
schedule I to the Customs Tariff Act, 1975. The product under consideration is also imported under tariff
item 3824 99 00. However, Customs classifications are indicative only and in no way binding on the
scope of this investigation.”

Further, in view of the foregoing, the product produced by the domestic industry is like article to the
goods imported from the subject countries. The product produced by the domestic industry and
imported from the subject country are comparable in terms of physical & chemical properties, functions
& uses, product specifications, pricing, distribution & marketing and tariff classification of the goods.
The imported goods and the goods produced by the domestic industry are used interchangeably. In
view of the same, the product manufactured by the domestic industry is considered as like article to the
product imported into India.

D. SCOPE OF THE DOMESTIC INDUSTRY AND STANDING

D.1. Submissions made by the other interested parties
The interested parties have not made any submissions on the scope and standing of the domestic

industry.

D.2. Submissions made by the domestic industry
The following submissions have been made by the applicant with regard to the domestic industry and

its standing:

a. The applicant constitutes domestic industry under Rule 2(b) and Rule 5(3) of the AD Rule by virtue
of being the sole producer.

b. It is neither an importer of the PUC from the subject countries nor is it related to either the exporter
of PUC in the subject countries or the importers of the PUC in India.

c. Oriental Carbon & Chemicals Limited underwent a corporate restructuring through a demerger,
approved by the NCLT, Ahmedabad Bench through an order dated 10th April 2024.
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33.

d. The demerger involved the transfer of the Chemical Business Undertaking, which includes PUC
and Sulphuric Acid manufacturing and sales, from Oriental Carbon & Chemicals Limited
(“Demerged Company”) to OCCL Limited (“Resulting Company”), a subsidiary.

e. All assets and liabilities pertaining to the Chemical Business Undertaking got transferred to and
vested in the Resulting Company as a going concern, by operation of law under Sections 230-232
of the Companies Act, 2013 and other applicable provisions of the Companies Act, 2013 read with
Companies (Compromises, Arrangements and Amalgamations) Rules, 2016 and the Income Tax
Act, 1961.

f. OCCL Limited will continue the PUC and sulphuric acid manufacturing and selling activities.
Legal proceedings related to the Chemical Business Undertaking, including the anti-dumping
investigation, transferred to the Resulting Company.

g. The demerger in question came into effect after the POl had already concluded. As such, this
corporate restructuring has no bearing on or relevance to the current anti-dumping investigation,
since the investigation must analyze the conditions and circumstances that existed during the
established POI

D.3. Examination by the Authority
Rule 2(b) of the AD Rules defines the domestic industry as under:

“(b) “the domestic industry” means the domestic producer as a whole engaged in the manufacture
of the Like article and any activity connected therewith or those whose collective output of the said
article constitutes a major proportion of the total domestic production of that article except when
such producers are related to the exporters or importers of the alleged dumped article or are
themselves importers thereof in such case the term ‘the domestic industry’ may be constructed as
referring to the rest of the producers”.

The Authority notes that the applicant, Oriental Carbon and Chemicals Limited, went through demerger
in post-POI and the chemical business in which the PUC falls has been transferred to OCCL Limited. It
is noted that such a demerger has not resulted in any change in the eligibility of the domestic industry.

The Authority further notes that Oriental Carbon and Chemicals Limited/OCCL Limited is a sole
producer of the product under consideration and constitutes 100% of the total Indian production.

It is also seen that the applicant has not imported the product under consideration. Further, it is not
related to any producer/exporter from the subject countries and is not related to any importer of the
subject goods in India.

Therefore, the Authority concludes that Oriental Carbon and Chemicals Limited/OCCL Limited,
constitutes the ‘domestic industry’ within the meaning of Rule 2(b) of the AD Rules and considers that
the application satisfies the criteria of standing in terms of Rule 5(3) of AD Rules.

E. CONFIDENTIALITY

E.1. Submissions of the other interested parties
The following submissions have been made by the other interested parties with regard to the

confidentiality:
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a.

The first challenge concerns country-wise export price estimates. While the petitioner provided
these estimates, they failed to disclose sources for determining expense adjustments like freight
costs and marine insurance. The petitioner merely stated these were adjusted on an "estimated and
conservative basis" without supporting evidence, which compromises interested parties' ability to
analyze net export price calculations.

Regarding average industry norms for capacity utilization, the petitioner has completely failed to
provide any data despite requirements.

Concerning sales quantity data, the petitioner has not properly segregated domestic sales between
Small Scale Industry (SSI) and non-SSI sectors, export sales, and captive consumption figures.

Regarding sales value, the submission points out missing breakdowns for domestic sales between
SSI and non-SSI categories, export sales, and captive consumption values.

On sales realization per unit, the petitioner has failed to provide segregated data for domestic sales
(SSI and non-SSl), export sales, and captive consumption.

Industry norms for productivity per day have been completely omitted.
Average industry norms for inventory management are absent.
R&D expenses have been withheld despite being available in the petitioner's financial statements.

Information about funds raised through equity, loans and advances, working capital, and other
sources has been withheld.

Cost of sales per unit for exports has not been disclosed.
Industry norms for PBIT as percentage of average capital employed are missing.

The Non-Injurious Price (NIP) calculation has been claimed as entirely confidential, without even
providing ranges as required by Trade Notice 10/2018.

. The entirety of Annexure 6.2 (containing Formats VI-1, VI-2, VI-2R, VI-2T, VI-4, and VI-5) has

been marked confidential without providing meaningful non-confidential summaries.

Regarding the allegation on MRF about non-disclosure of trend figures for quantity and value of
imports, ATMA explained that disclosure would enable the domestic industry to calculate MRF's
purchase data, as the domestic industry is already aware of its own sales to MRF. This information
is business-sensitive and its disclosure would impact MRF's interests. ATMA notes that the
domestic industry itself has not disclosed exact market share in past investigations to protect
production calculations, and requests similar treatment for their business-sensitive information.

Concerning the non-disclosure of sales figures for products using PUC, ATMA clarified that Trade
Notice 10/2018 refers to previous questionnaire formats requiring year-on-year trends. However,
the current formats require information for a single year only, making it impractical to provide
indexed figures across multiple years.

Regarding allegations about non-disclosure of unit details linked to PUC in India, ATMA
maintained that this constitutes business-sensitive data. They argued that providing specifics about
each unit and their operations could compromise MRF's competitive position and reveal proprietary
operational insights.
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g- Regarding the manufacturing process summary, ATMA stated that disclosure is not feasible due to
the proprietary nature of techniques and trade secrets critical to their competitive advantage. They
note that this information has been provided to the Designated Authority on a confidential basis.

r.  On the matter of PUC comparability between subject country and domestic products, ATMA
explained that such information is intricately tied to internal strategies and procurement policies.
They argue that public disclosure would reveal internal workings and provide undue advantages to
competitors.

s. ATMA addressed the issue of anti-dumping duties' impact by highlighting multiple ongoing
investigations concerning essential raw materials for tyre manufacturing. They note that high anti-
dumping duty has already been imposed on Isobutylene-lsoprene Rubber (IIR), and another
investigation concerning Halo-butyl rubber (HIIR) is underway. ATMA emphasized that the
cumulative impact of duties on multiple raw materials would significantly affect the tyre industry
and ultimately burden end consumers.

t. Regarding utilization details of PUC, ATMA clarified that this information was unavailable for the
investigation period, and its non-provision was intentional rather than an oversight. They stated that
efforts to compile this information were ongoing.

u. About marking basic information as confidential, it has been explained that while some information
is available online, certain provided details differ from publicly available information and thus
warrant confidential treatment. ATMA emphasized that their intention was not to make
unnecessary redactions.

E.2. Submissions of the domestic industry
The following submissions have been made by domestic industry with regard to the confidentiality:

a. Following submissions were made regarding excessive confidentiality claimed in MRF Limited's
questionnaire response:

b. MRF reported purchase quantity and value data in Annexure-5 but failed to categorize this
information by country of export. The data was not properly segregated between related and
unrelated party purchases, domestic purchases, and imports from subject and non-subject countries.

c. MREF claimed excessive confidentiality by not disclosing Total Sales Turnover information, despite
being a publicly listed company. The domestic industry emphasizes that MRF failed to provide
turnover data specifically for products manufactured using the PUC.

d. MRF claimed confidentiality for details of units linked to PUC in India without providing any
reasonable non-confidential summary. They neither provided the required information nor
furnished statements explaining why summarization was not possible.

e. MRF withheld their complete product portfolio information without justification, claiming
confidentiality for information that should be publicly accessible.

f.  The "Utilisation of PUC" section in Annexure-5 of Excel Appendices of MRF’s questionnaire
response was left blank, which the domestic industry argues appears to be an error even in the
confidential version.

g. MRF marked even basic information as confidential and did not disclose responses to any
questions in Section-1V, except where information was either unavailable or not applicable.
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h.

Following submissions were made regarding excessive confidentiality claimed in SCC, MCPL and
IVICT 's questionnaire response:

SCC marked the entire manufacturing process as confidential without providing any reasonable
non-confidential summary, directly contravening Trade Notice requirements. They neither
provided a summary nor explained why summarization was impossible.

SCC failed to disclose the names of raw materials used in manufacturing the PUC in their non-
confidential responses, information which cannot be claimed as confidential.

All three companies withheld information about their distribution channels and complete product
portfolio. The domestic industry argued this information is crucial for analyzing market presence
and business operations.

Reliance was placed on T. Takano vs. SEBI [(2022) 8 SCC 162] for importance of information
disclosure for enabling effective participation and on H & R Johnson (India) Ltd. v. Designated
Authority [2005 (185) E.L.T. 125 (Tri. - Del.)] which clarifies that confidentiality cannot be
mechanically granted merely because information is submitted on a confidential basis.

. The domestic industry also responded addressing confidentiality concerns raised by other interested

parties.

In response to the confidentiality issues raised about country-wise Export Price estimates, the
domestic industry explained its methodology for adjusting expenses. It was stated that they have
provided country-wise estimates for each country and have adjusted expenses such as freight costs
and marine insurance on an estimated basis to determine net export prices.

Concerning the Average Industry Norm for Capacity Utilisation, the domestic industry stated this
information is not required under Trade Notice No. 05/2021. This position is maintained for several
other challenged items including sales quantity data segregation between SSI and non-SSI sectors,
sales value categorization, sales realization per unit data, industry norms for productivity and
inventory, R&D expenses, and funds raised through various sources.

The domestic industry addressed the confidentiality of Formats VI-1, VI-2, VI-2R, VI-2T, VI-4,
and VI-5 by explaining that this information contains sensitive business data where summarization
is not feasible.

On the issue of anti-dumping duties' impact on the tyre manufacturing industry, the domestic
industry submitted information based on SION norms issued by DGFT. Specific calculations show
that for every 100kg of Automobile Tyres and Tubes, only 0.50kg of Insoluble Sulphur is used.
The share of Insoluble Sulphur in tyre manufacturing is minimal, leading to the conclusion that any
impact of anti-dumping duties would be negligible on the end product.

The domestic industry has also disclosed the Non-Injurious Price range as USD 1500-2000 per
MT. This disclosure was made despite contending that such disclosure is not mandatory under
Trade Notice 10/2018.

General statements about errors and impairment of rights, without concrete examples, do not
provide a basis for modification of their confidentiality approaches.

The domestic industry also highlighted issues with MRF's confidentiality claims. MRF left
"Utilization of PUC" blank in Annexure-5 and marked basic information confidential in economic
interest questionnaire. This limits the industry's ability to analyze MRF's claims.
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E.3. Examination by the Authority
The submissions made by the other interested parties and the domestic industry with regard to the

confidentiality have been examined as under-

The Authority made available non-confidential version of the information provided by various parties
to all interested parties as per Rule 6(7) of the AD Rules.

With regard to confidentiality of information, Rule 7 of AD Rules provides as follows:

“7. Confidential Information:

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of
rule 12, sub-rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received
under sub -rule (1) of rule 5, or any other information provided to the designated authority on
a confidential basis by any party in the course of investigation, shall, upon the designated
authority being satisfied as to its confidentiality, be treated as such by it and no such
information shall be disclosed to any other party without specific authorization of the party
providing such information.

(2) The designated authority may require the parties providing information on confidential
basis to furnish non-confidential summary thereof and if, in the opinion of a party providing
such information, such information is not susceptible of summary, such party may submit to
the designated authority a statement of reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied
that the request for confidentiality is not warranted or the supplier of the information is either
unwilling to make the information public or to authorize its disclosure in a generalized or

’

summary form, it may disregard such information.’

The domestic industry and other interested parties have raised the issues of confidentiality claims. The
information provided by the domestic industry and other interested parties on confidential basis was
examined with regard to sufficiency of the confidentiality claims. On being satisfied, the Authority has
accepted the confidentiality claims, wherever warranted and such information has been considered
confidential and not disclosed to the other interested parties. Wherever possible, parties providing
information on confidential basis were directed to provide sufficient non-confidential version of the
information filed on confidential basis.

F. MISCELLANEOUS ISSUES

F.1. Submissions made by the other interested parties
The other interested parties have made the following miscellaneous submissions in the present

investigation:

a. SCC has submitted regarding non-provision of transaction-wise import data. Reliance has been
placed on the CESTAT decision in Exotic Décor Pvt. Ltd. and Ors. v. Designated Authority, which
established that the Authority must provide import data in the same form and manner as taken on
record during investigation.

b. SCC referenced clause 2(vi) of Trade Notice No. 7/2018, which permits interested parties to access
transaction-wise import data submitted by Petitioner after providing an undertaking in Annex-I to
the investigation officer.

c. It has been stated that SCC filed a request on 08 October 2024, under Trade Notice No. 7/2018
seeking sorted/unsorted transaction-wise import data as filed by Petitioner. However, the Authority



[¢TRT |—@ue 1] T T TSI © T 75

40.

41.

42,

43.

44,

has not provided this data in the form and manner as taken on record. Non-provision of data in
editable format (excel) impairs SCC’s ability to comment on injury claims.

F.2. Submissions made by the domestic industry
The domestic industry has not made any miscellaneous submissions in the present investigation.

F.3. Examination by the Authority
The miscellaneous submissions made by the other interested parties and the domestic industry have
been examined as below-

Section 135AA of the Customs Act, 1962, deals with protection of confidential data:

“135AA. (1) If a person publishes any information, that is furnished to customs by an exporter
or importer under this Act, relating to the value or classification or quantity of goods entered
for export from India, or import into India, along with the identity of the persons involved or in
a manner that leads to disclosure of such identity, unless required so to do under any law for
the time being in force or by specific authorisation of such exporter or importer, he shall be
punishable with imprisonment for a term which may extend to six months, or with fine which
may extend to fifty thousand rupees, or with both.

(2) Nothing contained in this section shall apply to-

(a) any publication made by or on behalf of the Central Government;

(b) data sourced from any publication made by or on behalf of the Central Government for
analysis of trends in India's international trade and dissemination thereof.

Explanation.— For the purposes of this section, the expression “publishes” includes
reproducing the information in printed or electronic form and making it available for the
public”

The Authority notes that by introduction of Section 135AA of Customs Act, 1962, there is a prohibition
imposed on disclosure of import value, classification, quantity of goods exported from India, or
imported into India, along with the identity of persons involved, etc. Therefore, the Authority cannot
share the transaction-wise import data with any interested party.

G. DETERMINATION OF NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN

G.1. Submissions made by the other interested parties
The following submissions have been made by the other interested parties regarding normal value,
export price and dumping margin:

a.  On normal value calculation for Japan, the Petitioner computed normal value using raw material
costs, utilities, wages, salaries, manufacturing costs, administrative overheads and profit margin.
The Petitioner has not provided a summary of production costs used for normal value construction.
Since costs were based on Japan market data, this information cannot be proprietary to any
producer.

b. Legible copies were requested to verify if data regarding wages and electricity costs corresponds to
the POI.

c. On quantification of freight and expense impacts on export price there is no disclosure of
estimation basis or data sources.

d. On normal value for China PR, ATMA has challenged surrogate country selection. It challenges
USA's selection for China PR calculations. Paragraph 7 of Annexure 1 of AD Rules was cited
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which requires consideration of development levels. USA's economy does not match China's
development status. Malaysia was proposed a as surrogate based on geography and development
level.

Diethyl Thio Phosphoryl Chloride investigation was referred where Denmark was rejected as
surrogate due to development status. Peroxosulphates investigation was also relied upon where
USA was not used due to cost differences.

Request for reconsideration of USA as surrogate country was made and it was suggested that
instead Malaysia may be considered based on development level alignment. This would meet AD
Rules requirements for surrogate selection.

G.2. Submissions made by the domestic industry
The following submissions have been made by the domestic industry regarding normal value, export

price and dumping margin in the present investigation:

a.

As per Article 15 (d) of the Accession Protocol, the expiration of the provisions of Article 15(a)
subparagraph (ii) does not lead to an automatic conclusion that China PR would be granted a
Market Economy Status. China PR obligation to establish, under the national law of the importing
WTO Member that it is a market economy, for the provisions of subparagraph (a) to be terminated
has not yet been discharged.

China PR has been consistently treated as an NME both by the Indian Authority and investigating
authorities in other countries in all anti-dumping investigations in the last three years. On this basis,
China PR may be validly treated as an NME for the purposes of the present investigation and
Authority should determine normal value for China under NME conditions, unless proved
otherwise by specific producers/ exporters from China.

On normal value methodology, Para 7 of Annexure | provides hierarchical options:
price/constructed value in market economy third country, price from third country to others
including India, or other reasonable basis. Reliance was placed on the Supreme Court judgment in
Shenyang Matsushita case mandating exhaustion of first method before alternatives.

Multiple recent investigations were relied upon where the Authority has treated USA as relevant
third country for China PR, including cases on Glazed/Unglazed Porcelain Tiles and 1 1 1 2
Tetrafluoroethane or R 134a.

No Chinese producer/exporter has participated by filing questionnaire responses within deadlines.
The Authority must rely on facts available under Section 9A(6A) read with Rule 6(8). USA
represents appropriate third country methodology within facts available framework.

The submission concludes by arguing that non-participation of Chinese producers creates
information vacuum requiring third country methodology. They request the Authority to determine
normal value using USA data based on established practice and available facts.

On normal value from Japan, the Authority may calculate the normal value based on the
submissions made by the participating producer/ exporters from Japan after duly verifying the data
submitted by them.

G.3. Examination by the Authority
G.3.1 Determination of normal value
Examination of Market Economy Treatment
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The submissions made by the domestic industry and the other interested parties have been examined as
below-

The Authority sent questionnaires to the known producers / exporters from the subject countries,
advising them to provide information in the form and manner prescribed by the Authority. The
following groups of producers/exporters from Japan have filed response to the exporter’s
guestionnaires:

i. Shikoku Chemicals Corporation (producer), Mitsubishi Corporation Plastics Ltd. (exporter) and
IVICT (Singapore) Pte Ltd (exporter)

The Authority notes that none of the producers/exporters from China PR have participated in the
present investigation and have not filed a response to the relevant questionnaire to claim market
economy treatment.

Normal value for China PR
Article 15 of China’s Accession Protocol to the WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General
Agreement on Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM Agreement
shall apply in proceedings involving imports of Chinese origin into a WTO Member consistent
with the following:

(a) In determining price comparability under Article VI of the GATT 1994 and the Anti-
Dumping Agreement, the importing WTO Member shall use either Chinese prices or costs for
the industry under investigation or a methodology that is not based on a strict comparison with
domestic prices or costs in China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions
prevail in the industry producing the like product with regard to the manufacture, production
and sale of that product, the importing WTO Member shall use Chinese prices or costs for the
industry under investigation in determining price comparability;

(i) The importing WTO Member may use a methodology that is not based on a strict
comparison with domestic prices or costs in China if the producers under investigation cannot
clearly show that market economy conditions

prevail in the industry producing the like product with regard to manufacture, production and
sale of that product.

(b) In proceedings under Parts |1, 111 and V of the SCM Agreement, when addressing subsidies
described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement
shall apply; however, if there are special difficulties in that application, the importing WTO
Member may then use methodologies for identifying and measuring the subsidy benefit which
take into account the possibility that prevailing terms and conditions in China may not always
be available as appropriate benchmarks. In applying such methodologies, where practicable,
the importing WTO Member should adjust such prevailing terms and conditions before
considering the use of terms and conditions prevailing outside China.

(c) The importing WTO Member shall notify methodologies used in accordance with
subparagraph (a) to the Committee on Anti-Dumping Practices and shall notify methodologies
used in accordance with subparagraph (b) to the Committee on Subsidies and Countervailing
Measures.

(d) Once China has established, under the national law of the importing WTO Member, that it
is a market economy, the provisions of subparagraph (a) shall be terminated provided that the
importing Member's national law contains market economy criteria as of the date of accession.
In any event, the provisions of subparagraph (a)(ii) shall expire 15 years after the date of
accession. In addition, should China establish, pursuant to the national law of the importing
WTO Member, that market economy conditions prevail in a particular industry or sector, the
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50.

51.

52.

53.

54,

non-market economy provisions of subparagraph (a) shall no longer apply to that industry or
sector.

The applicant has relied upon Article 15(a)(i) of China's the Accession Protocol as well as para 7 of the
Annexure |. The applicant has claimed that producers in China PR must be asked to demonstrate that
market economy conditions prevail in their industry producing the like product with regard to the
manufacture, production and sale of the product under consideration. It has been stated by the applicant
that in case the Chinese producers have not participated and thereby have not been able to demonstrate
that their costs and price information are market-driven, the normal value should be calculated in terms
of provisions of Para 7 and 8 of Annexure- | to the AD Rules.

It is noted that while the provision contained in Section 15 (a)(ii) has expired on 11 December 2016,
the provision under Article 2.2.1.1 of WTO Anti-dumping Agreement read with the obligation under
Section 15(a)(i) of the Accession Protocol require criterion stipulated in paragraph 8 of Annexure | of
the AD Rules to be satisfied through the information/data to be provided in the supplementary
questionnaire on claiming market economy treatment. It is noted that there are no responding
producers/exporters from China PR and thereby there is no response to the supplementary
guestionnaire therefore the normal value computation is required to be done as per the provisions of
paragraph 7 of Annexure | of the AD Rules.

As none of the producers from China PR have participated, the normal value has been determined in
accordance with paragraph 7 of Annexure | of the AD Rules, which reads as under:

“In case of imports from non-market economy countries, normal value shall be determined on

the basis of the price or constructed value in a market economy third country, or the price

from such a third country to other countries, including India, or where it is not possible, on

any other reasonable basis, including the price actually paid or payable in India for the like

product, duly adjusted, if necessary, to include a reasonable profit margin. An appropriate

market economy third country shall be selected by the designated authority in a reasonable

manner [keeping in view the level of development of the country concerned and the product in

guestion] and due account shall be taken of any reliable information made available at the

time of the selection. Account shall also be taken within time limits; where appropriate, of the

investigation if any made in similar matter in respect of any other market economy third

country. The parties to the investigation shall be informed without unreasonable delay the

aforesaid selection of the market economy third country and shall be given a reasonable

period of time to offer their comments.”
The Authority notes that under the provisions of para (7) of Annexure I, the normal value may be
determined on the basis of price or constructed value in a third country, or the price from such country
to other countries, including India. However, when such basis is not possible, only then the Authority

can determine normal value on any other reasonable basis, including the price paid or payable in India.

As per paragraph 7 of Annexure | to the AD Rules, the Authority may move to the third method of
determining normal value on any reasonable basis, when it has exhausted the first method, that is, price
or constructed value in third country, and second method, that is, price from third country to other
countries, including India. However, it is noted that the domestic industry has proposed to calculate the
normal value on the basis of the ‘price from such a third country to other countries’. The domestic
industry has proposed to take USA as the relevant third country. ATMA has proposed to take Malaysia
as the relevant third country owing to the difference in level of development in USA and China PR.
Upon examining the submissions and the DG Systems imports data and considering the level of
development and significant imports from Malaysia in the POI, the Authority decides it appropriate to
construct normal value based on the import price of PUC from Malaysia to India, i.e., price from such a
third country to other countries. The necessary adjustments have been made to arrive at the normal
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value at ex-factory level. The normal value so determined is provided in the dumping margin table
below.

Normal value for Japan

a. Normal Value for Shikoku Chemicals Corporation, Mitsubishi Corporation Plastics Ltd. and
IVICT (Singapore) Pte Ltd

55.  During the POI, SCC was involved in the production of PUC. The questionnaire response was filed on
behalf of SCC, Mitsubishi Corporation Plastics Ltd. and IVICT (Singapore) Pte Ltd .

56.  The domestic sales made by SCC are in sufficient volumes when compared with exports to India.

57.  To determine the normal value, the Authority conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods.
Since the profit-making transactions were more than 80%, the Authority has considered all the
transactions in the domestic market for the determination of the normal value.

58.  SCC has claimed adjustments on account of inland freight and credit cost. The Authority has accepted
adjustments after verification of the same. The normal value at ex-factory level has been determined
accordingly, and the same is shown in the Dumping Margin Table.

b. Normal value for all non-cooperative producers/exporters from Japan

59.  The normal value all other non-cooperating producers and exporters of Japan has been determined as
per the facts available and the same are mentioned in the Dumping Margin Table.

G.3.2 Determination of Export Price
Export Price for China PR
60.  Since no producers/ exporters from China PR have participated in the present investigation, export

price has been determined based on facts available and the same is mentioned in the dumping margin
table below.

Export Price for Japan
a. Export price for cooperating producers/ exporters
i. SCC, MCPL and IVICT (Producer/ exporter)
61. SCC is a producer of the subject goods in Japan and has exported the subject goods through unrelated
traders, Mitsubishi Corporation Plastics Ltd. (exporter) and IVICT (Singapore) Pte Ltd (exporter), to
unrelated customers in India. The table below shows SCC sales channel to exports to India-

Exports to Invoice
Trade Channel India (MT) | value (USD)
SCC-->MCP-->IVICT-->India Fokk ek
SCC-->MCP-->India kk okk
Total **k*k *k*
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62.  During the POI, SCC has exported *** MT of invoice value ***US$ of subject goods to India through
Mitsubishi Corporation Plastics Ltd. SCC has also exported *** MT of invoice value ***US$ of
subject goods to India through Mitsubishi Corporation Plastics Ltd and IVICT (Singapore) Pte Ltd. The
producer has claimed adjustments on accounts of inland freight, shipping cost and credit cost.
Accordingly, the net export price at ex-factory level so determined is as shown in the Dumping Margin
table below:

b. Export price for non-cooperating producers/exporters from Japan

63.  The export price for all other producers and exporters that have not participated in the present
investigation has been determined on the basis of facts available.

G.3.3. Determination of Dumping Margin

64.  Considering the normal value and export price for the subject goods, the dumping margin for the
subject goods from the subject countries is determined as follows:

Dumping Margin Table

S. No.

Particulars

Normal
Value
(USD/MT)

Export
Price
(USD/MT)

Dumping
Margin
(USD/MT)

Dumping
Margin (%0)

Dumping
Margin
(Range)

FOR CHINA PR

30-40

1 AI I ‘ **k* ‘ ***% ‘ ***% ‘ **k* ‘

FOR JAPAN

Shikoku
Chemicals
Corporation
(producer),
Mitsubishi
1 Corporatlon **x **k* **k* **k*
Plastics Ltd.
(exporter)
and IVICT
(Singapore)
Pte Ltd
(exporter)

20-30

2 Others *kk *kk *kk P

35-45

65.  The dumping margin is more than de-minimis for the producer/exporters from Japan and China.

H. EXAMINATION OF INJURY AND CAUSAL LINK

H.1. Submissions made by the other interested parties
66.  The following submissions have been made by the other interested parties on the issue of cumulative

assessment, injury, and causal link:

a. Due to the existence of the word “and” in the Annexure II clause (iii) of the AD Rules, it becomes
necessary that all the three elements co-exist to justify the determination of cumulative assessment
of the effect of subject imports on the domestic industry. Even if one of the above elements does
not exist, the Authority should not cumulatively assess the effect of imports from subject countries
on domestic industry.
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b.

Imports from Japan should not be cumulatively assessed with those from China as these imports
are much lower than Chinese imports, the prices from Japan are significantly higher prices than
Chinese prices, the prices from Japan have increased over the injury period and the volume post
covid has increased at a normal pace, and the price undercutting is negative for Japan. Hence, there
is no material injury to the petitioner on account of imports from Japan.

The volume of imports from Japan have been far less as compared to China. Accordingly, the
injury faced by the petitioner, if any, is on account of the sharp spike in imports from other
countries, particularly China.

The petitioner has not supplied data on the market share of each subject country, which limits the
interested parties’ ability to make meaningful comments.

The volume of imports from China, vis-a-vis the total imports of the PUC from Japan have
substantially increased in FY 2022-23 and POI.

The decline in the market share of the petitioner, if any, should be on account of the high volume of
imports from China.

In the petition, the domestic industry has admitted that the price undercutting is negative for the
majority of the injury investigation period including the POI.

The exporter’s price undercutting in the base year and in the POI is the same, whereas the
petitioner was profitable in the base year but experienced a substantial decline in profits during the
POIL. As a result, the exporter’s landed value is not the cause behind any negative price effect on the
petitioner.

The price of imports from Japan has consistently increased throughout the injury period and POI.
Any alleged price undercutting to the domestic industry is due to Chinese imports of the PUC.

With respect to Japan, the import price increased from Rs. 109,860 per MT in the base year to Rs.
121,459 per MT in the POI - this increase in price is despite the 0% BCD in the POI, thereby
reflecting that Japan’s CIF prices have increased. During the same period, the price undercutting
from Japan is negative. Therefore, the domestic industry cannot be facing price pressure due to
imports from Japan, and any injury is attributable to other aspects such as the global decline in
prices of the PUC.

The domestic industry alleged that to maintain its market share, it was compelled to sell at prices
that were more competitive than those of the subject imports. However, the global pricing trends
for chemicals, including Insoluble Sulphur, have experienced a downward adjustment during the
FY 2023-24 which is attributable to a correction in both freight and raw material prices as also
stated in Annual Report for FY 2023-2024.

The price patterns of the domestic industry’s export sales and the import prices from non-subject
countries, where no dumping is present, substantiate this trend of reduced prices in the global
market.

. Further, domestic industry’s positive PBDIT and cash profits indicate that the domestic industry is

not incurring losses on its sales. The domestic industry also stated in its Annual Report that they
were able to remain profitable even during the global insoluble sulphur industry slowdown.
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The domestic industry is currently serving a substantial portion of the total market demand,
specifically 60%, equating to 14,400 MT out of the total 24,000 MT annual demand.

DI’s production capacity is 17,500 MT, which means the DI is operating at approximately 83% of
its total capacity. This high level of capacity utilization clearly demonstrates the DI’s ability to
serve the market, maximizing its output and efficiency effectively.

A significant portion of the alleged dumped imports namely 1,890 MT pertain to the SHTS grade,
which the domestic industry is not supplying. The volume of these specific imports cannot be
reasonably linked to any impact on the domestic industry’s sales or market share, as the domestic
industry is not able to supply this particular grade.

The domestic industry has maintained a consistent market share between the base year and the POlI,
even as the overall market size has expanded.

The domestic industry has not suffered any volume injury as a result of the alleged dumped
imports. The domestic industry’s market share has remained stable, its production capacity is being
utilized efficiently, and the imports of the SHTS grade (which the domestic industry cannot supply)
have not adversely affected the domestic industry’s competitive position.

The import volume of 2,927 MT during POI translates to a mere 12% market share, compared to
the DI’s 60% market share. Such a small volume of imports is insufficient to exert price
suppressing pressure on the domestic industry’s sales.

If the imports of SHTS grades are excluded (1,890 MT) that the DI is not approved to supply
(particularly, for MRF Limited), the remaining import volume of 1,037 MT accounts for just 4% of
the total market.

The economic parameters including capacity, production, sales volume, selling price per unit,
wages, productivity per day, capital employed, etc. have shown a positive trend in the POl in
comparison to the base year.

If the domestic industry is operating at 55-65% capacity utilization, it would not be possible for it
to achieve 60% market share, as claimed in the application. Thus, the domestic industry’s claim of
having 55-65% capacity utilization is incorrect and misleading.

. The only plausible explanation for the underutilized capacity could be that it is unable to produce

certain specific grades of PUC that constitute a substantial portion of the demand in the Indian
market.

The production quantity of the domestic industry has increased by 26% in the POl as compared to
the base year. Thus, it can be clearly observed that the performance of the domestic industry has
improved in terms of production despite the fact that it has been apparently facing injury from
dumped imports.

The domestic sales of the domestic industry have increased by 30% in the POI as compared to the
base year. The increase in sales is consistent with the increase in the market demand in India.

The petitioner, in its annual reports, has also acknowledged that sales and volumes have increased
in FY 2022-23 by saying that, “The company reported a 20% growth in sales revenue to H46,486



[¢TRT |—@ue 1] T T TSI © T 83

aa.

bb.

CC.

dd.

ee.

99.

hh.

i

kk.

Lakh. This growth was mainly on account of an increase in sales realizations to cover increased
input costs. The revenues reported by the company were the highest ever”.

The domestic industry’s net fixed assets and working capital have increased to 172 indexed points
and 183 indexed points respectively in POl as compared to 100 indexed points in the base year.
This read in conjunction with the significantly rising interest costs and increase in installed capacity
could be understood that DI is not facing any issues raising capital.

The petitioner has relied on the data and activities of a Chinese producer, China Sunshine, while
claiming threat of material injury. The petition lacks any substantial evidence indicating that
Japanese producers pose a similar threat as claimed in the Petition.

It is well settled that the burden of proof is with the applicants to establish that the factors
enumerated under Annexure Il clause (vii) of the Anti-dumping Rules exist. However, the
petitioner has failed to provide any positive evidence regarding the threat of material injury
particularly from Japan.

There is a huge demand-supply gap in the Indian Market, and any increase in the imports from the
subject countries is on account of the non-availability of the required grades.

DI has repeatedly alleged that China has increased its installed capacities for the PUC; however, it
has not provided reliable data to showcase that these increased capacities are specifically targeted
at the Indian market.

The economic activities during the injury period were severely affected by the COVID-19
pandemic. The period saw disruptions of supply chains and increased raw material prices as also
stated in Petitioner’s Annual Report 2021-22.

The downstream industry i.e., the tyre industry, witnessed an economic slowdown during the injury
period as also mentioned in Petitioner’s Annual Report for FY 2022-23.

The decline in output within the tyre industry, resulting from these economic pressures, is a key
factor contributing to the capacity utilization challenges faced by the Petitioner. Consequently, the
alleged injury cannot be attributed to imports. It is because of the broader economic conditions
affecting the industry as a whole.

The exporter submits that any fall in profitability of the petitioner is attributed to price fluctuations
in the upstream value chain of the PUC as can also be understood from the Annual Report of the
petitioner of 2021-22.

The price of crude oil fluctuated substantially during the injury period. It doubled during the POI
compared to the base year 2020-21 which impacts costs of sulphur as it is a primary raw material in
manufacturing of the PUC. Thus, the raw material costs have increased rapidly throughout the
injury period.

The petitioner’s export volume is significant and exceeds their domestic sales in FY 2022-23 and
any alleged reduction in the petitioner sales can be attributed to their focus on increasing their
export sales.
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As per the data shared by the petitioner, they have made a gradual decline in profitability not only
with their DTA unit, but also in their SEZ unit. However, they have acknowledged in the oral
hearing that they had expanded the capacities of their SEZ unit to 22,000 MT.

mm. The impact on the domestic industry’s realization is mainly on account of reduced prices
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globally.

The domestic industry’s production capacity at the time of commencing commercial production
was 3,000 MT per annum. The capacity subsequently increased to 12,000 MT per annum before
the POI and further expanded to 17,500 MT per annum during the POI.

DI is unable to meet the total Indian demand for insoluble sulfur, which stands at 24,000 MT. With
a production capacity of only 17,500 MT, DI faces a significant supply shortfall, necessitating
imports to bridge the gap and meet domestic requirements.

Petitioner’s fall in profits can be attributed to their high depreciation and interest cost recorded in
the injury period and the POI.

As per the data submitted by the petitioner, their depreciation and interest costs have increased
substantially, which can be linked to their expanded capacities. It expanded its capacities in 2021,
which involves significant capital investments, which in turn lead to higher depreciation expenses
as the value of new equipment and facilities is allocated over time. High depreciation and interest
costs should be adjusted when assessing NIP and injury claims of the domestic industry.

The pressure faced by the petitioner is not indicative of injury but rather a consequence of their
own operational choices and the associated costs of expansion.

Such depreciation and interest cost should not be allowed when comparing it with a well-
established company such as SCC as it has been operational since 1984 and has not recently
expanded its capacities, resulting in significantly lower depreciation and interest costs. Thus,
making a comparison between the domestic industry and SCC is inequitable.

The petitioner has relied on the data and activities of a Chinese producer, China Sunshine, while
claiming threat of material injury. The petition lacks any substantial evidence indicating that
Japanese producers pose a similar threat as claimed in the Petition.

It is well settled that the burden of proof is with the applicants to establish that the factors
enumerated under Annexure Il clause (vii) of the Anti-dumping Rules exist. However, the
petitioner has failed to provide any positive evidence regarding the threat of material injury
particularly from Japan.

The DI has not provided any evidence/ data to demonstrate that Japan has excess capacities or that
its installed capacities are intended to target the Indian market.

ww. DI has repeatedly alleged that China has increased its installed capacities for the PUC; however, it

XX.

has not provided reliable data to showcase that these increased capacities are specifically targeted
at the Indian market.

The petitioner has also acknowledged in its Annual Report for the FY 2022-23 that there is threat
particularly from China. The same is also held in the report of a third-party rating agency i.e.,
ICRA saying that Chinese low priced insoluble sulphur are a threat to OCCL.
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67.

H.2. Submissions made by the domestic industry
The following submissions have been made by the domestic industry on the issue of cumulative

assessment, injury, and causal link:

a.

The question of cumulative assessment of injury does not depend on uniform volume trends from
all subject countries. In the IIR Investigation, the Authority undertook cumulative assessment
analysis for examining injury to the domestic industry, even after the existence of variation in
import volumes from subject countries.

It is also established in the WTO Appellate Body ruling in EC — Anti-Dumping Duties on
Malleable Cast Iron Tube or Pipe Fittings from Brazil, that a cumulative analysis is based on the
recognition that domestic industry faces the impact of dumped imports as a whole, regardless of
their individual country-specific volumes. Requiring country-specific analysis of import volumes
would undermine the very concept of cumulation.

In the present case, the margin of dumping for China PR and Japan is above 2% and the volume of
imports from China PR and Japan are 32% and 9% respectively.

The last requirement regarding conditions of competition is also met as there is no difference in the
conditions of competition between the imported products and the conditions of competition
between the imported products and the like domestic products.

The other interested parties have not provided any positive evidence to justify the decumulation of
imports from Japan.

The imports from subject countries have increased significantly in absolute terms and in relation to
production and consumption in India throughout the proposed injury period and causing injury to
the domestic industry.

The rate of increase in imports from subject countries is much higher than the rate of increase in the
Indian Demand.

The contention that injury to domestic industry stems solely from Chinese imports cannot be
accepted as exports of PUC to India made by SCC increased from 100 index points in the base year
to 760 index points in the POI.

The market share of subject countries has been significantly increasing inspite of the sufficient
capacities in India.

Almost half capacities of the domestic industry are lying idle despite significant demand of the
PUC in India. The domestic industry has not been able to utilize its full capacity and is operating in
the range of only 55-65% over the injury period.

During the POI, the subject countries’ imports increased significantly and reached to 2,927 MT.
The domestic industry reduced prices further despite mounting losses to prevent additional market
share loss and sold at a price below than the import prices resulting in negative price undercutting.

The domestic industry was continuously facing the huge price pressure from the subject imports
and was forced to sell at a more competitive price than the subject imports to retain its market
share. Therefore, the domestic industry faced suppression impact on its selling prices.
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. The customers of the petitioner are aggressively negotiating prices of the PUC. The customers of

the petitioner are quoting prices offered by the suppliers from the subject countries and asking the
petitioner to match the prices with the dumped imports. In order to retain the market share and
secure orders from its customers, the petitioner is forced to sell its product below the dumped
prices causing major price suppression and negative price undercutting.

The output, production and sales volumes decreased in the POI compared to the previous year due
to rise in imports at dumped prices from subject countries. The capacity utilization declined during
the injury period.

The data shows a reduction in domestic industry's market share from [***] in the base year to [***]
in the POI, despite having production capacity to meet domestic demand.

In contrast, the market share of subject countries increased through the injury period.

The profit, cash profits and ROI of the petitioner has been consistently declining during the injury
period and turned into losses in 2022-23 and losses further aggravated in the POI.

With respect to ATMA’s contention that the domestic industry generates profits based on its
Annual Report, the profits reported in the Annual Report reflect the financial performance of the
company as a whole, rather than the specific profits from production and sales of the PUC from the
DTA unit of the domestic industry.

The average inventory of the petitioner has been consistently increasing during the injury period
and slightly declined in the POI.

All the volume and price parameters of the domestic industry show negative growth in the POI
except average inventory which has declined insignificantly in the POI.

While the subject imports have intensified, the domestic industry’s losses and average inventory
have further increased, and growth has decreased in the post POI period.

As per the latest half year report of the largest producer of PUC in China, China Sunsine Chemical
Holdings Ltd. (“China Sunsine”), it exports 40% of its total output to the global market which
substantiates that the goal of China Sunsine is to dominate the global market by increasing it export
volumes. It also states that it caters to 75% of the global tyre manufacturers

. Other manufacturers in subject countries are envisioning growth in similar direction wherein they

will dump the products into Asian countries especially India at lower prices to gain global market
share.

SCC’s exports to other countries have remained stable, moving from 100 index points in the base
year to only 116 index points in the POI, while the value of exports to other countries showed
similar stability, increasing from 100 index points to 130 index points. This highlights that it is
exclusively the exports to India that have experienced an extraordinary growth of more than seven-
fold.

The exporters from China have significant unutilized capacities, which are likely to be utilized by
way of increasing the exports at dumped prices and they are still planning to add more capacities.

China Sunsine recently completed an expansion project by installing additional capacity of 30,000
MT in December 2021. The next phase of this expansion project is scheduled to be completed by
the first half of 2024. The next phase will add an additional capacity of 30,000 MT by 2024.
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68.

69.

70.

aa. The exporters and producers from subject countries have significant inventories, that may be
dumped into India. The same can be verified by the Authority from the responses filed by the
producers/exporters.

bb. There has been no injury caused to the domestic industry on account of change in technology.

cc. The export performance of the petitioner has not been taken into consideration when determining
the effect of the dumped imports and the extent of the injury. Therefore, the injury claimed in the
petition cannot be attributed to the export performance.

dd. The domestic industry disputed ATMA's use of Annual Report figures, stating these are estimated
and projected values for market overview. The demand figures come from a Notch Consulting Inc.
report "World Markets for Insoluble Sulfur" on global insoluble sulfur market for tyre and rubber
industry. These projections differ from verified data required in anti-dumping proceedings.

ee. Regarding ATMA's sales calculations, the industry states deriving actual sales volumes from
projected market data creates unreliable conclusions for anti-dumping investigations. The domestic
industry has two manufacturing plants- one in Domestic Tariff Area (DTA) and another in Special
Economic Zone (SEZ). The DTA unit maintains production capacity through operational
efficiencies. The SEZ unit, although meant for exports, also holds capacity which can be used to
cater domestic demand when needed. This setup allows market requirement flexibility and
adequate supply in case of any demand-supply gap.

ff. Performance in meeting customer commitments and investments in capacity expansion and
technology shows commitment of domestic industry to the Indian market. Demand-supply gap
does not justify dumping, as foreign producers can meet Indian demand through undumped prices.
This position draws support from findings in the aniline anti-dumping investigation from China PR.

H.3. Examination by the Authority
Rule 11 of the AD Rules read with Annexure Il to the AD Rules, 1995 provides that an injury

determination shall involve examination of factors that may indicate injury to the domestic industry,
“... taking into account all relevant facts, including the volume of dumped imports, their effect on
prices in the domestic market for like articles and the consequent effect of such imports on domestic
producers of such articles...”. Further, in considering the effect of the dumped imports on prices, it is
considered necessary to examine whether there has been a significant price undercutting by the dumped
imports as compared with the price of the like article in India, or whether the effect of such imports is
otherwise to depress prices to a significant degree or prevent price increases, which otherwise would
have occurred, to a significant degree. For the examination of the impact of the dumped imports on the
domestic industry in India, indices having a bearing on the state of the industry such as production,
capacity utilization, sales volume, inventory, profitability, net sales realization, the magnitude and
margin of dumping, etc. have been considered in accordance with Annexure Il of the Rules.

The Authority has examined the arguments and counterarguments of the interested parties with regard
to injury to the domestic industry. The injury analysis made by the Authority hereunder addresses the
various submissions made by the interested parties.

As regards to the various arguments of other interested parties based on the statements and data
provided by the domestic industry, it is noted that the findings of the Authority are based on the
verified data.
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71.

72.

73.

74.

75.

As regards to the submission of other interested parties that a significant portion of the alleged dumped
imports pertains to SHTS grade which the domestic industry cannot supply, the Authority notes that the
domestic industry has well established that they are supplying the equivalent grade of SHTS to other
customers in India and global market. In support of their claim, the domestic industry has provided the
invoices.

As regards to the submissions of the other interested parties that there exists demand-supply gap in the
country for the PUC and imports are necessary to bridge the gap and meet domestic requirements, the
Authority notes that the domestic industry is capable of serving the majority demand of the PUC from
its DTA unit. Further, it is noted that the imposition of ADD will only ensure a level playing field to
the domestic industry. It will not lead to stoppage of imports into India. The demand supply gap is no
justification for dumping. The Authority notes that the imposition of ADD does not restrict the imports
but only ensures that the imports are not at dumped prices.

As regards to the claim of high interest and depreciation cost, the Authority notes that due to expansion
carried out by the domestic industry, the depreciation and interest cost show increase. It is further noted
that increase in depreciation and interest cost is a normal phenomenon in case of an expansion. The
Authority notes that even if the depreciation and interest cost is not considered, the PBDIT shows a
declining trend. The table below demonstrates the same:

Particulars Unit 2020-21 2021-22 2022-23 POI
PBDIT Rs. Lacs KAk *hKk *hk *hk

Trend Indexed 100 90 104 64

As regards to the claim that the high depreciation and interest costs should be adjusted when assessing
NIP and injury claims of the domestic industry, it is noted that the Authority calculates the NIP as per
Annexure-111 of AD Rules and the same has been followed in the present case.

As regards to the claim of other interested parties that prices of the PUC declined due to decline in the
raw material prices and decline in the prices of the PUC in the global market and not due to dumped
imports, the Authority notes that the decline in the prices of the PUC of the domestic industry was more
than the decline in Sulphur prices, a major raw material during the POI. The table below demonstrates
the same:

2]
pd

Particulars UoM 2022-23 POI

Sulphur Prices Rs/MT Hhk -

*k*k *k*k

Consumption factor Rs/MT

Sulphur cost Rs/MT exx e

DI Selling Price Rs/MT exx xxx

Landed Price from subject countries Rs/MT 1,36,864 1,15,340

Decline in

Sulphur Prices Rs/MT falel

Sulphur Cost Rs/MT e

DI Selling Price Rs/MT xxE

glo|lm|>|o|oa|s|lw|Nv| e

Landed Price from subject countries Rs/MT (21,524)
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76.

77.

78.

79.

80.

81.

82.

This data clearly shows that decline in the selling price of the domestic industry is more than the
decline in the Sulphur prices. Further, the decline in the landed price of imports is more than the
decline in the raw material prices, forcing the domestic industry to sell at unremunerative prices.

As regards the submissions that the statements from the domestic industry’s own Annual Reports
strongly affirm its ability to maintain profitability, even amidst global market challenges, further
undermining any claim of price suppression, the Authority notes that the profitability reported in the
Annual Report of any petitioner company cannot be compared with the profitability from PUC business
especially if the petitioner company is involved in manufacturing and selling of more than one product
and even more so when the petitioner company has unit in SEZ and is significantly exporting the PUC.
In the present investigation, the domestic industry is involved in manufacturing and selling of PUC and
Sulphuric Acid. In case of PUC also, the domestic industry has two units and one of them is SEZ which
is involved majorly in exports. Therefore, the comparison of profitability of the domestic industry
reported in the Annual report with the profitability from PUC business for domestic market as reported
in the antidumping formats, will give misleading analysis.

As regards the submissions that the downstream industry i.e., the tyre industry, witnessed an economic
slowdown during the injury period, the Authority notes that the data on record shows that the demand
for the PUC has increased over the injury period.

The Authority notes that after examining the data on record, the export sales of the domestic industry
from DTA unit have declined over the injury period and the reduction in the domestic sales volume
cannot be attributed to the focus on increasing the export sales of the domestic industry.

As regards the submissions that the domestic industry has made a gradual decline in profitability not
only in their DTA unit, but also in their SEZ unit, the Authority notes that the profitability of the
domestic industry with respect to the DTA unit shows decline over the injury period. Even the profits
of the domestic industry in DTA unit in the base year turned into losses in the POI. On the other hand,
the profitability of SEZ unit of the domestic industry shows improvement in the POl as compared to
2021-22 and 2022-23.

H.3.1 Cumulative assessment of injury

Article 3.3 of WTO agreement and para (iii) of Annexure Il of the Rules provides that in case where
imports of a product from more than one country are being simultaneously subjected to anti-dumping
investigation, the Authority will cumulatively assess the effect of such imports, in case it determines
that:

a. The margin of dumping established in relation to the imports from each country is more than two
percent expressed as percentage of export price and the volume of the imports from each country is
three percent (or more) of the import of like article or where the export of individual countries is
less than three percent, the imports collectively account for more than seven percent of the import
of like article, and

b. Cumulative assessment of the effect of imports is appropriate in light of the conditions of
competition between the imported article and the like domestic articles.

The other interested parties have raised the following issues before the Authority with respect to
cumulative assessment of the dumped imports from the subject countries:
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83.

84.

85.

86.

87.

88.

a. Whether cumulative assessment is appropriate in view of the difference in import volume and
import price of the subject goods from the subject countries?

b. Whether cumulative assessment is appropriate in view of the difference in conditions of
competition between the subject imports from the subject countries?

Difference in the import volume and import prices of the subject goods from the subject countries
SCC has argued that given the difference in volume and prices of the subject goods from the subject

countries, the Authority should not cumulatively examine the impact of dumped imports from Japan
along with the dumped imports from China. It has further been submitted that the import volume from
Japan is much lower than Chinese imports and the prices from Japan are significantly at higher prices
than Chinese import prices. It has also been contested that price undercutting from Japan is negative
and higher than the negative price undercutting from China as per the application and therefore,
cumulative analysis is not warranted.

In this regard, the domestic industry submitted that the question of cumulative assessment of injury
does not depend on uniform volume trends from all subject countries. The domestic industry has relied
upon the final finding issued in the Anti-Dumping Investigation concerning imports of Isobutylene-
Isoprene Rubber (I1IR) and the WTO Appellate Body ruling in EC — Anti-Dumping Duties on Malleable
Cast Iron Tube or Pipe Fittings from Brazil (WT/DS219/AB/R), which states that a cumulative analysis
is based on the recognition that domestic industry faces the impact of dumped imports as a whole,
regardless of their individual country-specific volumes. Requiring country-specific analysis of import
volumes would undermine the very concept of cumulation.

The Authority notes that neither para (iii) to Annexure 1l to the AD Rules, 1995 nor Article 3.3 of the
WTO Agreement on Anti — dumping, 1994 lays down, the difference in price of the subject imports as
a factor for rejection of cumulative analysis of subject imports. It is noted that the volume of subject
goods and dumping margin from the subject countries is above the de — minimis requirement. Thus, the
first limb of the cumulative analysis requirement as specified under AD Rules, 1995 is satisfied.

Difference in conditions of competition between the subject imports from the subject countries
SCC has argued that there is a significant price variation in prices and price undercutting from China

and Japan, these distinctions underscore that the conditions of competition between imports from Japan
and China are not comparable. Consequently, the element of "conditions of competition™ required for
cumulative assessment under Annexure 11 of the Antidumping Rules is not satisfied.

In this regard, the domestic industry submitted that there is no difference in the conditions of
competition between the imported products and the conditions of competition between the imported
products and the like domestic products. Furthermore, Exporters have not provided any positive
evidence to justify the decumulation of imports from Japan.

With respect to the same, the Authority has examined the parameters explained above and has drawn
the following conclusions:

a. It is noted that subject goods imported from the subject countries are ‘like article’ to each other.
Further, the user industry has imported the subject goods from one or more subject countries.

b. Itis noted that considering the material on record, the Authority is unable to accept that the subject
goods imported from the subject countries and the goods produced by the domestic industry are not
like article to each other and are, therefore, not interchangeable.
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c. The table below shows the import volumes from the subject countries over the injury period.

Particulars Unit 2020-21 2021-22 2022-23 POI
China MT 277 494 1,660 2,175
Japan MT 144 480 672 688

d. It is seen that the import volume from the individual subject countries has moved in tandem with
each other. The import volume from the subject countries have increased in the injury period which
shows the degree of competition between the imports from various sources.

e. It is further noted that the consumers are using domestic material and imported material
interchangeably and the exporter and the domestic industry have sold the same product to same set
of customers.

f. The price of the subject goods from the subject countries in the POI have increased as compared to
the base year. Further, as compared to the immediately preceding year, the import price from both
the subject countries has declined in the period of investigation.

In view of the above, the second limb of the cumulative analysis requirement as specified under AD
Rules, 1995 is satisfied.

The Authority, therefore, finds it appropriate to cumulatively assess the impact of the subject goods
from the subject countries on the economic and financial parameters of the domestic industry.

H.3.2. Volume effect of the dumped imports
a) Assessment of demand/apparent consumption
With regard to the volume of the dumped imports, the Authority is required to consider whether there

has been a significant increase in dumped imports, either in absolute terms or relative to production or
consumption in India. For the purpose of injury analysis, the Authority has relied on the transaction
wise import data procured from DG Systems. The demand/apparent consumption so calculated is as
under:

Particulars Unit 2020-21 | 2021-22 | 2022-23 POI
Imports from subject countries MT 421 974 2,332 2,863
China MT 277 494 1,660 2,175
Japan MT 144 480 672 688
Imports from other countries MT 3,934 4,441 4,198 4,432
Total Imports MT 4,355 5,415 6,530 7,295
Sale of the domestic industry MT exx exx e e
Trend Indexed 100 118 131 130
Imports from SEZ plant MT e e e e
Trend Indexed 100 95 78 68
Sale of other domestic producers MT - - - -
Total Demand/Consumption MT wxx wxx e e

Trend Indexed 100 117 131 135
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92. It is seen that the demand of the PUC shows growth in the injury period. The sales of the domestic
industry have increased till 2022-23 and declined slightly in the POIl. However, the sales of the
domestic industry have not increased commensurate to the increase in demand. Over the injury period,
a significant demand has been met by dumped imports despite the idle capacities lying with domestic
industry.

b) Import volume from the subject countries relative to production and consumption in India

93.  With regard to the volume of the dumped imports, the Authority is required to consider whether there
has been a significant increase in the dumped imports, either in absolute terms or relative to production
or consumption in India. The import volumes of the subject goods from the subject countries and share
of subject imports during the injury investigation period are as follows:

Particulars Unit 2020-21 2021-22 2022-23 POI
Imports from subject MT 421 974 2,332 2,863
countries
China MT 277 494 1,660 2,175
Japan MT 144 480 672 688
Imports from other MT 3,934 4,441 4,198 4,432
countries
Total imports MT 4,355 5,415 6,530 7,295
Production MT xxx e xxE xxE
Trend Indexed 100 112 137 126
Demand/Consumption MT e e e e
Trend Indexed 100 117 131 135
Subject imports in relation to:

Total imports % 10% 18% 36% 39%
P I’Od u Ctl on % *k*k *k*k *kk *k*k
Trend Indexed 100 206 403 540
Demand/Consumption % ke e o o
Trend Indexed 100 197 423 504

94.

95.

96.

97.

It is seen that the volume of imports from subject countries have increased over the injury period from
10% in the base year to 39% in the POI. The imports from the subject countries have also increased
over the injury period in relation to Indian production and consumption.

H.3.3. Price effect of the dumped imports
In terms of Annexure 1l (ii) of the Rules, with regard to the effect of the dumped imports on prices, the

Authority is required to consider whether there has been a significant price undercutting by the dumped
imports as compared with the price of the like product in India, or whether the effect of such imports is
otherwise to depress prices to a significant degree or prevent price increases, which otherwise would
have occurred, to a significant degree.

a) Price undercutting

Price undercutting has been determined by comparing the net sales realization of the domestic industry
with the landed price of the imports for the period of investigation.

It is noted that the domestic industry is selling at a price below the landed price of the imports due to
the price pressure and as a result the price undercutting is negative for subject countries as a whole.



[T |—@ve 1]

HILT T TSIA . AHTYTL

93

98.

99.

100.

SN Particulars UuoM POI
1 Net Selling Price Rs/MT falele
2 Subject Countries as a whole
i Landed Price Rs/MT 1,15,340
ii Price Undercutting Rs/MT (***)
iii Price Undercutting % (0-10%)
3 China PR
i Landed Price Rs/MT 1,16,324
ii Price Undercutting Rs/MT (***)
iii Price Undercutting % (0-10%)
4 Japan
i Landed Price Rs/MT 1,12,228
ii Price Undercutting Rs/MT ikl
iii Price Undercutting % 0-10%

b) Price suppression/depression

In order to determine whether the effect of imports is to depress prices to a significant degree or
prevent price increases which otherwise would have occurred, the Authority has compared the cost of
sales & selling price of the domestic industry with the landed price of subject goods.

Particulars Unit 2020-21 2021-22 2022-23 POI

Cost of Sales Rs/MT falaiel falaiel el el
Selling Price Rs/IMT ekl ekl il ikl
Landed Price Rs/MT 99,102 1,20,813 1,36,864 1,15,340
Increase/(decrease)

Cost of Sales Rs/MT il el el
Selling Price Rs/MT okl ikl ikl
Landed Price Rs/MT 21,711 16,052 -21,524

It is seen that while the cost of sales of the domestic industry declined by INR *** per MT in the POI
and the selling price declined by INR *** per MT. The decline in landed price is INR 21,524 per MT
and is significantly depressing the prices of the domestic industry.

H.3.4 Economic parameters of the domestic industry
Annexure |1 to the Rules require that the determination of injury shall involve an objective examination

of the consequent impact of dumped imports on domestic producers of such products. With regard to
consequent impact of dumped imports on domestic producers of such products, the Rules further
provide that the examination of the impact of the dumped imports on the domestic industry should
include an objective and unbiased evaluation of all relevant economic factors and indices having a
bearing on the state of the industry, including actual and potential decline in sales, profits, output,
market share, productivity, return on investments or utilization of capacity; factors affecting domestic
prices, the magnitude of the margin of dumping; actual and potential negative effects on cash flow,
inventories, employment, wages, growth, ability to raise capital investments. The various injury
parameters relating to the domestic industry are discussed herein below.
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a) Production, capacity, capacity utilization and sales volumes

101.  Capacity, production, sales and capacity utilization of the domestic industry over the injury period were
as below:
Particulars Unit 2020-21 2021-22 2022-23 POI
Trend Indexed 100 114 150 150
Trend Indexed 100 112 137 126
Capacity Utilization % ok ok ok ok
Trend Indexed 100 99 92 84
Domestic sales MT ok ek ok ook
Trend Indexed 100 118 131 130
102. It is seen that the domestic industry has expanded its capacity which was operational from Dec 21. It is
seen that the production and sales of the PUC of the domestic industry increased till 2022-23 and
declined in the POI in spite of the demand in the country.
b) Markert share
103.  Market share of the domestic industry and of imports is shown in table below:
Particulars Unit 2020-21 2021-22 2022-23 POI
Share of the domestic o Fhx faie ikl fale
industry 0
Trend Indexed 100 100 100 97
Share of imports from SEZ % Fhx ol ol Fhx
Trend Indexed 100 81 60 50
Share of other Indian o Fkx falaled Fkk falale
producers 0
Trend Indexed - - - -
Share of Subject countries % Fhx okl il ikl
Trend Indexed 100 197 423 504
Share of Other countries % Fhx okl il Fhx
Trend Indexed 100 96 81 84

104.

105.

106.

It is noted that the market share of the domestic industry declined in the POI despite having adequate

capacity to meet the domestic demand in the country.

Further, it is also evident that the market share of imports from other countries has been on a declining
trend while it is only the market share of subject countries that has been consistently increasing
throughout the injury period.

c) Inventories

Inventory position of the domestic industry over the injury period is given in the table below:
Particulars Unit 2020-21 2021-22 2022-23 POI
Openlng MT *kx *kx *k* * k%
Trend Indexed 100 119 108 158
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*k*k

*k*k

*k*k

Closing MT wxx
Trend Indexed 100 91 143 96
Average MT *kk *kk *kx * k%
Trend Indexed 100 104 127 124
107. It is seen that the inventory of the domestic industry has increased over the injury period with slight
decline in the POI.
d) Profitability, cash profits and return on capital employed
108.  Profitability, return on investment and cash profits of the domestic industry over the injury period are
given in the table below:
Particulars Unit 2020-21 2021-22 2022-23 POI
Profit before Tax (PBT) Rs. Lacs xx xx oxx (***)
Trend Indexed 100 40 - (65)
Profit before Interest and Tax Rs. Lacs ol ol ol (***)
(PBIT) '
Trend Indexed 100 60 56 (6)
Cash profit Rs. Lacs kel kel kel e
Trend Indexed 100 78 69 29
Return on investment % ok ok il (***)
Trend Indexed 100 35 32 3

109. It is seen that the profit, cash profits and ROI of the domestic industry have been consistently declining
during the injury period. In fact, the domestic industry started incurring losses in the 2022-23 and the
losses increased sharply in the POL.

e) Employment, productivity and wages

110.  The Authority has examined the information relating to employment, wages and productivity, as given
below.

Particulars Unit 2020-21 2021-22 2022-23 POI
PI’OdUCtIOI’] MT *kx *kx *kx **k%x
Trend Indexed 100 112 137 126
Emp|0yees NOS *kx *kx *k* **k*
Trend Indexed 100 97 100 98
Productivity per employee MT/Nos wxx wxx e e
Trend Indexed 100 116 137 128
Salary & Wages Rs. Lacs xxE xxE xxE e
Trend Indexed 100 105 114 120
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111.

It is noted that the number of employees remained more or less same during the injury period. The
salary and wages of the domestic industry has increased over the injury period. The productivity per
employee shows consistent improvement with a slight decline in the POI due to lesser production

levels.
f) Growth
Particulars Unit 2020-21 2021-22 2022-23 POI

Production (MT) YIY xxx rrE (***)
Domestic Sales (MT) YIY e e (***)
PBT (Rs Lacs) YIY (***) (**) (**)
Inventory (MT) YIY il e (***)
Market Share (%) YIY o (***) (***)
Cash Profit (Rs Lacs) YIY (***) (*%) (*%)
ROI (%) Y/Y (***) (***) (***)

112.

113.

114.

115.

116.

117.

It is noted that the volume parameters of the domestic industry show negative growth in the POI.
Further, all the price parameters of the domestic industry show negative growth over the injury period
and POI. The market share of the domestic industry also shows negative growth.

g) Impact on the ability to raise capital investments

The Authority notes that the even though the domestic industry has made new investments to increase
its capacities to cater to the increasing demand of PUC in India, the domestic industry has been unable
to utilize its capacities and is facing losses due to dumped imports.

h) FEactors affecting prices

The Authority notes that the volume of imports during the POI was significant and such imports were
at prices significantly below the cost of production of the domestic industry. Selling price of the
domestic industry has been severely affected by the subject imports.

i) Magnitude of dumping

It is noted that the dumping margin from the subject countries is significant and indicative of the
aggressive pricing of the subject goods.

I. NON-ATTRIBUTION ANALYSIS

Having examined the existence of injury, volume and price effects of dumped imports on the prices of
the domestic industry, the Authority has examined whether injury to the domestic industry can be
attributed to any factor, other than the dumped imports, as listed under the Rules.

a) Volume and value of imports from third countries

It is noted that the imports from subject countries constitute 39% of the total imports into India. There
are significant imports from Malaysia and USA and are around 61% of the total imports into India. The
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imports from Malaysia and USA are at much higher prices than subject countries. Therefore, imports
from other countries cannot be a cause of injury to the domestic industry.

b) Contraction in demand

118.  The demand for the product under consideration has steadily increased in the injury period. The
domestic industry has not suffered injury due to possible contraction in demand.

c) Pattern of consumption

119. It is noted that there has been no material change in the pattern of consumption of the product under
consideration, which could have caused injury to the domestic industry.

d) Conditions of competition and trade restrictive practices

120.  The Authority notes that there is no evidence of conditions of competition or trade restrictive practices
that are responsible for the claimed injury to the domestic industry.

e) Developments in technology

121.  There has been no change in technology for production of the subject goods. The domestic industry has
even expanded its capacities for the production of the subject goods.

f) Productivity

122.  The Authority notes that the productivity of the domestic industry has slightly declined in the POI due
to decline in the production. The slight decline in the productivity cannot be the reason of injury to the
domestic industry on this account.

g) Export performance of the domestic industry

123.  The injury information examined hereinabove relates only to the performance of the domestic industry
in terms of its domestic market. Thus, the injury suffered cannot be attributed to the export
performance of the domestic industry.

h) Performance of other products

124.  The Authority has only considered data relating to the performance of the subject goods. Therefore, the
performance of other products produced and sold is not a possible cause of the injury to the domestic
industry

J. MAGNITUDE OF INJURY MARGIN

125.  The non-injurious price of the subject goods produced by the domestic industry as determined by the
Authority in terms of Annexure 111 to the Rules has been compared with the landed value of the exports
from the subject countries for determination of injury margin during the period of investigation and the
injury margin so worked out is as under:

Injury Margin Table
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Non- . . .
_ injurious Lan_ded Injur_y Injur_y Injur_y
S. No. Particulars price Price Margin Margin Margin
(USD/MT) (USD/MT) | (USD/MT) (%) (Range)
FOR CHINA PR
1 A“ ‘ **k*k **k* **k* **k* ‘ 20_30
FOR JAPAN
Shikoku
Chemicals
Corporation,
Mitsubishi
1 Corporation Frk faleka faleka falek 15-25
Plastics Ltd.
and IVICT
(Singapore)
Pte Ltd
2 All others e e ok e 30-40

126.

K. INDIAN INDUSTRY’S INTEREST & OTHER ISSUES

K.1. Submissions made by other interested parties

The other interested parties have made the following submissions regarding the Indian industry interest:

a.

The domestic industry's economic interest questionnaire response acknowledged lack of awareness
about tyre production costs and consequent inability to calculate anti-dumping duty impact. The
interested parties noted that while the domestic industry claims to have calculated duty impact, no
data sources or methodology have been disclosed, significantly prejudicing other parties' ability to
verify claims or provide meaningful comments. While the domestic industry claims the impact of
anti-dumping duty on downstream users would be negligible, they have not provided calculations
supporting this assertion.

There are existing anti-dumping duties on IR imports, anticipated duties on HIIR imports, and new
investigations concerning other raw materials used in tyre manufacture. The combined effect of
these duties would increase production costs by 10-15% per tyre, significantly affecting
downstream industry’s competitiveness.

While acknowledging distinct purposes of different raw materials, emphasis was placed on the
need to consider the collective burden of multiple duties. This approach provides a more accurate
assessment of impact on downstream industry’s competitiveness in both domestic and export
markets, where manufacturers face competition from countries with access to competitively priced
raw materials.

Anti-dumping duty imposition would grant the domestic industry autonomous discretion in
determining PUC supply quantities and pricing. This would leave Indian consumers vulnerable to
potential market manipulation and price increases. The increased costs would likely be passed
through the value chain, ultimately affecting end consumers through higher tyre prices.
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e. Anti-dumping duty imposition would compound existing challenges of increased raw material
prices and operational expenses. There could be potential impacts on innovation and investment in
the tyre sector, along with risks to India's export competitiveness.

K.2. Submissions made by the domestic industry
127.  The domestic industry has made the following submissions regarding the Indian industry interest:

a. On SHTS grade supply, the domestic industry exhibits capability through UHD grade meeting
technical specifications. ATMA's claims on duty impact were addressed using SION norms from
DGFT wherein it is stated that for 100 kgs of tyre production 0.05 kgs of PUC is used. This shows
cost impact of 0.01% to 0.04% on different tyre types.

b. ATMA's aggregation of various anti-dumping duties' impact on different products is refuted. Each
investigation examines distinct products with specific market conditions, pricing, and injury
parameters. The purpose focuses on addressing unfair trade practices for specific products.

c. Regarding exporters' claims, the domestic industry addressed arguments about duty calculation data
sources, the industry states it provided detailed calculations on anti-dumping duties' impact on PUC
in tyre industry with evidence.

d. With regards to claim on monopolistic situation in Indian market, it was stated that ADD does not
restrict imports but ensures fair prices. The user industry has not proven domestic industry's
monopolistic position. The Authority has recommended anti-dumping duties in multiple cases with
sole producers. Reliance was placed on anti-dumping investigation concerning imports of
"Isobutylene-Isoprene Rubber (“IIR”), originating in or exported from China PR, Japan and
Korea RP and anti-dumping investigation concerning Imports of ""Halobutyl-Rubber (HIIR),
originating in or exported from Japan, Russia, Singapore, the United Kingdom and the United
States of America.

e. On questionnaire responses, MRF Limited filed responses to User Questionnaire and Economic
Interest Questionnaire but claimed that it was collating information on duty impact. The requisite
information should have been filed timely in the Questionnaire Response.

f.  The domestic industry cites WTO considerations on timely opportunity and strict time restrictions.
Reference was placed on US — Hot-Rolled Steel case where authorities rejected late Japanese
exporter submissions. The Appellate Body supported establishing deadlines for investigation
control.

g. Financial data shows MRF's profitability from 2019-20 to 2023-24, while domestic industry faces
losses from dumped imports. The document included specific data on user industry performance,
with MRF Limited's revenue increasing from Rs. 15,991.14 Crore in 2019-20 to projected Rs.
24,673.68 Crore in 2023-24, demonstrating growth despite claimed concerns about ADD impact.

h. The purpose of ADD is to eliminate injury caused to the domestic industry by the unfair trade
practices of dumping to establish a situation of open and fair competition in the Indian market,
which is in the general interest of the country.

K.3. Examination by the Authority
128.  The Authority notes that the purpose of imposition of anti-dumping duty, in general, is to eliminate

injury caused to the domestic industry by the unfair trade practices of dumping so as to re-establish a
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129.

130.

131.

132.

situation of open and fair competition in the Indian market, which is in the general interest of the
country. Imposition of anti-dumping measures does not aim to restrict imports from the subject
countries in any way. Trade remedial investigations are intended to restore equal competitive
opportunities in the domestic market by ensuring a level playing field for domestic producers by the
imposition of appropriate duties against trade distorting imports. At the same time, the Authority is
aware that the impact of such duties is not limited to only the domestic producers of the PUC but also
affects the users and consumers of the PUC.

The Authority notes that the data provided by MRF shows that the share of the PUC is 0.17% of the
total cost of a tyre, which implies that the impact of antidumping duty, if imposed will have minimal
impact on tyre industry.

While interested parties argued that the combined effect of duties on multiple raw materials of tyres
should be taken into consideration, the Authority notes that each investigation must be conducted
independently based on specific facts. An anti-dumping investigation focuses on addressing injury from
specific dumped imports rather than cumulative economic impact of different trade measures.

The Authority notes that the imposition of ADD will only ensure a fair playing field to the domestic
industry. It will not lead to stoppage of imports into India. Demand supply gap is no justification for
non-imposition of ADD.

L. POST DISCLOSURE COMMENTS

L.1. Submissions by other interested parties

The following post disclosure submissions have been made by other interested parties:

a. Exporter never claimed that the export prices of the MuCron OT-20-HD-G” (“specialty grade™)
of PUC are significantly higher than the prices of the PUC sold by the Domestic Industry.
Instead, the Exporter had submitted that prices of the exports of the specialty grade are
significantly higher than the non-specialty grades or regular grades exported by the Exporter.
As,submitted earlierin the written submissions, specialty grade’s price is 9% and cost is 5%
higher than standard grades i.e. MuCron OT-20-HD. The assertion that the difference is slight
and not significant is subjective and lacks supporting rationale.

b. The report relied upon by the Authority to observe that the domestically produced grades can
exhibit equivalent or higher thermal stability than specialty grade has not been shared with the
interested parties impeding the Exporter’s right to assess the report and make meaningful
comments.

c. The Authority has solely considered thermal stability while overlooking the crucial distinction
of superior bloom resistance between the specialty grade and the regular grade or PUC.

d. The Petitioner’s claim of lack of demand is inconsistent with market realities, as SCC has sold
the specialty grade in India to meet needs of Indian consumers.

e. Imports from Japan should be decumulated as the imports from Japan are much lower than
Chinese imports. The CIF prices from Japan are significantly higher prices than Chinese
imports. As per the data provided in the petition, the prices from Japan have increased over the
injury period and the volume post covid has increased at a normal pace.

f.  The price undercutting is negative for Japan. Hence, no material injury to the petitioner on
account of imports from Japan.
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g.

Import volume of the subject countries is extremely low compared to the imports from other
countries. Volume of imports from Japan have been far less as compared to China. Volume of
imports from China, vis-a-vis the total imports of the PUC from Japan have substantially
increased in FY 2022-23 and POI.

Injury faced by the Petitioner, if any, is on account of the sharp spike in imports from other
countries, particularly China.

There is negative price undercutting for Japan in the POI. Price undercutting in the base year
and in the POI is the same, whereas the Petitioner was profitable in the base year but has
experienced a substantial decline in profits during the POI. Hence, the exporter’s landed value
is not the cause behind any negative price effect on the Petitioner.

The price of imports from Japan has consistently increased throughout the injury period and
POI. From Japan, import price increased from Rs. 109,860 per MT in the base year to Rs.
121,459 per MT in the POI - this increase in price is despite the 0% BCD in the POI, when the
price undercutting was negative.

The Petitioner’s claim that they are facing price pressure from their customers based on some
communication with their customers has been kept confidential. The authority should
determine whether the customer orders pertain to the POI and to what extent, if any, to the
imports from Japan.

Petitioner is not suffering any injury in light of the various economic factors as per Annexure Il
(iv) of the AD Rules. All the economic parameters including capacity, production, sales
volume, selling price per unit, wages, productivity per day, capital employed, etc. have shown a
positive trend in the POI in comparison to the base year. Minor changes in performance
parameters are inconsequential and do not evince any “material injury”.

The petitioner, in its annual reports, has also acknowledged that sales and volumes have
increased in FY 2022-23.

The Authority being a quasi-judicial body, is mandated to ensure that due process is followed
and is required to provide reasons before rejecting the submissions of the interested parties.
Acknowledgement in petitioner’s Annual Report for FY 2022-23 that there is threat
particularly from China, also mentioned by a third-party rating agency i.e., ICRA.

COVID-19 saw disruptions of supply chains and increased raw material prices also evidenced
from petitioner’s Annual Report 2021-22.

The downstream industry i.e., the tyre industry, witnessed an economic slowdown during the
injury period also evidenced from the petitioner’s Annual Report for FY 2022-23.

Fall in profitability is attributed to price fluctuations in the upstream value chain of the PUC,
also evidenced from petitioner’s Annual Report 2021-22.

Crude price had doubled during the POl compared to the base year 2020-21. The cost of crude
impacts the costs of sulphur which is a primary raw material in manufacturing of the PUC.
Alleged reduction in the petitioner’s sales can be attributed to their focus on increasing their
export sales.

Even though petitioner expanded the capacities of their SEZ unit to 22,000 MT, DI’s
realizations is mainly on account of reduced prices globally. Hence, injury stemmed from the
petitioner’s own operational inefficiencies and management decisions.

With a production capacity of only 17,500 MT, the DI faces a significant supply shortfall to
cater to demand of 24,000 MT, necessitating imports to bridge the gap and meet domestic
requirements.

DI undertook capacity expansion in FY 2022-23, which involved substantial capital
expenditures that led to increase in depreciation and interest costs. High depreciation and
interest costs should be adjusted when assessing NIP and injury claims of the DI.
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Comparison between DI and SCC is inequitable as SCC has been operational since 1984 and
has not expanded its capacities during the injury period or the POI, resulting in significantly
lower depreciation and interest costs.

High depreciation and interest costs should be adjusted when assessing NIP and injury claims
of the DI.

Imposition of duties will impact per tyre by 10-15%. If ADDs are imposed, it would force the
user industry to pay a high price for importing major raw material on account of the demand-
supply gap in the domestic market which will cause a domino effect and ultimately increase the
burden on the end consumers of the paint industry. If ADDs are imposed, it would lead to
monopoly.

The Authority finalized PUC/PCN Methodology vide Notice dated 12 August 2024, without
considering the submissions filed by respondent on 30™ July 2024.

The Authority’s observation and reasoning that DI’s UHD grade conforms to the specifications
required by the end-users of SHTS and that interchangeability exists between DI’s grades and
imported grades of the PUC is inherently flawed.

While SHTS is a general description, the requirements concerning specific parameters for
SHTS vary depending on the customer (tyre manufacturer). Accordingly, MRF expects that its
raw material meets the specified requirements based on its unique production processes and
performance standards as set under M2631 (DHTYS).

Merely noting that some companies may have purchased the DI’s UHD grade does not
establish interchangeability for all users as there are tyre manufacturers that continue to rely
exclusively on imported SHTS due to the technical deficiencies in the DI’s product. Hence, the
Hon’ble DA’s observations fail to prove that the DI’s grade is a viable substitute for all users of
this grade.

The Hon’ble DA has not explicitly observed whether UHD grades sold by the DI to other
customers were in commercial quantities. In the absence of such a determination, evidence of
these sales cannot be relied upon to establish the inclusion of UHD grades within the Scope of
the PUC.

The inclusion of an unapproved trial product in the Scope of the PUC has distorted injury
analysis, artificially inflating the DI’s claims of injury by assuming that it was competing in a
market where it had no actual sales. Such an approach violates fundamental principles of trade
remedial investigations such as injury to the DI on account of imports of ‘like article’ and
ignores the commercial realities of the industry.

The Hon’ble DA, in Para 17 of the DS, has stated that it has carefully examined the User
Questionnaire Response (‘UQR’) and the DG Systems data, concluding that the price of the
DI’s grade is higher than the imported SHTS grade of the PUC. However, this conclusion is
fundamentally flawed and misleading.

DI’s grade was never commercially sold to MRF Limited during the POI, it remains unclear
what data the Hon’ble DA has relied upon for price comparison. In the absence of any actual
POI sales data, the basis of the Hon’ble DA’s price comparison is inherently unsubstantiated.
SHTS’s commercial and industrial relevance is evident from transaction-wise import data that
confirms that it is widely traded as a distinct grade.

Low volume of imports of SHTS shows its niche application, not the absence of demand.

The transaction-wise import data of the SHTS grade confirms its international market presence
and further reinforces its distinctiveness.

Acceptance of the Respondent’s proposal to take Malaysia as the relevant third country owing
to the difference in the level of development in the USA and China PR. The Authority’s
conclusion that while a demand-supply gap exists, the DI can meet most of the demand
through its DTA unit is wrong.
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DI’'s Annual Report for FY 2022-23 shows that the total domestic demand for the PUC is
24,000 MT, while the DI’s production capacity stands is only 17,500 MT per annum, creating
a significant shortfall of approximately 6,500 MT.

Assessment of injury must align with the DI’s actual ability to serve the market, which is
limited to 17,500 MT against a demand of 24,000 MT.

Acknowledgement that the DI is operating profitably with a strong PBDIT, weakening the
case for the imposition of any ADDs.

While it is acknowledged that a portion of the DI’s operations may be linked to its SEZ unit,
this does not undermine the consistent profitability of the Insoluble Sulphur division.

The demand for the PUC during the POI increased by 35 indexed points as compared to the
base year, while DI’s sales grew by 30 indexed points during the same period, demonstrating
proportional growth.

DI’s own Annual Report confirms that it has consistently maintained a market share of 60% in
both 2023-24 and 2020-21.

Despite its recent expansion, the DI’s total installed capacity is limited to 17,500 MT, while
the total demand is 24,000 MT. Even under 100% capacity utilization, the DI would be
incapable of catering to the entire Indian market.

Moreover, certain grades of the PUC, such as SHTS, cannot be supplied by the DI during the
POI as the DI did not even approach the user industry for product approvals during the POI
and trials were commenced post POI.

Despite the 39% increase in imports, the DI has continued to expand and sustain its market
position by 30% increase in sales in the POl and 60% market share.

Rise in imports is due to the additional demand which the DI is unable to fulfil and the
unavailability of certain approved grades of the PUC.

. The Authority’s observation of negative price undercutting should be reaffirmed in final

finding.

With respect to DI’s selling price being lower than the landed price of imports, DI is still
financially stable, with positive PBDIT, as noted in Annual Report for FY 2022- 23 and FY
2023-24, its petition, and the DS. Further, the DI also has positive cash profit which implies
that the DI is able to sell its product in the Indian market above its cost of product and
therefore there is no injury the domestic industry

The Exporter submits that due to the increase in capacity, the Domestic Industry’s depreciation
and interest cost has increased. The Exporter requests that high depreciation and interest costs
be adjusted when assessing NIP and injury claims of the Domestic Industry.

The Exporter further submits that such depreciation and interest cost should not be allowed
when comparing it with a well-established company such as SCC. SCC has been operational
since 1984 and has not expanded its capacities during the injury period or the POI, resulting in
significantly lower depreciation and interest costs. Thus, making a comparison between the
Domestic Industry and SCC is inequitable.

As DI continues to operate profitably, the Authority should terminate the investigation, as its
continuation in profits lacks both a valid legal and economic basis.

The Exporter’s price undercutting in the base year and in the POI is the same, whereas the
Petitioner was profitable in the base year but experienced a substantial decline in profits during
the POI. As a result, the exporter’s landed value is not the cause behind any negative price
effect on the Petitioner. Further, Japan's prices have consistently increased over the injury
period and POI, and thus the Petitioner does not suffer from price injury caused by Japanese
imports.
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DI’s domestic selling price, its export price, and the landed price of imports from non-subject
countries, all independent of alleged dumping have followed a similar downward trend.
Hence, price reduction is a consequence of global market conditions, not competitive pressure
from subject imports.

Claim of price suppression/depression by the domestic industry must be supported by evidence
of financial distress. However, DI’s financial performance demonstrates continued
profitability, as confirmed by positive PBDIT and consistent cash profits as also evidenced by
its Annual Reports of FY 2022-23 and FY 2023-24.

Volume of subject imports is too small to exert sizeable price pressure. During the POI, total
imports stood at 2,927 MT, accounting for just 12% of the market, while the DI held a
dominant 60% share.

Furthermore, if 1,890 MT of SHTS grade imports is excluded, the remaining subject imports
amount to just 1,037 MT, or a mere 4% of the total market which cannot suppress or depress
the DI’s pricing, especially given its strong market position and sustained profitability.

With respect to reduced production and sales of DI in the POI, it should be observed that the
DI undertook a significant capacity expansion in FY 2022- 23, which became operational in
December 2021, which is a reason for decline in in its production and sale.

While such an expansion should have led to higher capacity utilization and increased
production and sales, DI’s production and sales declined which suggests that factors other than
subject imports played a role in this.

The progressive decline in capacity utilization shows that DI has been unable to fully utilize its
expanded capacity, which could be attributed to internal inefficiencies, changes in production
planning, or other operational challenges and not to imports.

The alleged decline in the DI’s market share is merely 3 indexed points, which is insignificant
to indicate any material injury. Moreover, Annual Reports of the DI depict that it has a market
share of 60%.

Subject imports are not displacing DI’s sales but are fulfilling the increasing demand and
supplying grades of the PUC that are unavailable or unapproved in the domestic market.

With respect to decline in profit and ROI, DI undertook capacity expansion in FY 2022-23,
which involved substantial capital expenditures that led to increase in depreciation and interest
costs, both of which are non-recurring in nature. The increase in depreciation and interest cost
may be the reason for losses to the domestic industry.

A more appropriate and accurate measure of financial stability would be an evaluation of
PBDIT, which reflects operational profitability without distortions from non-cash expenses.
DI’s PBDIT remained positive, as confirmed in its Annual Reports for FY 2022-23 and FY
2023-24.

Due to DI’s enhanced capacities, its interest costs have increased by more than 9 times in the
POl as compared to the base year and depreciation costs have almost doubled in the POI as
compared to the base year.

As evidenced from the Petitioner’s Annual Report 2021-22, the economic activities during the
injury period were severely affected by the COVID19 pandemic. The period saw disruptions
of supply chains and increased raw material prices.

The global price correction, influenced by market dynamics, naturally led to lower revenues,
despite stable sales volumes. Hence, injury of the DI should be attributed to the global
fluctuation in prices, and not imports of the PUC.

Injury attributed to imports of SHTS should be excluded from the scope of the investigation.
Volume of subject imports is too small to affect DI. During the POI, total imports stood at
2,927 MT, accounting for just 12% of the market, while the DI held a dominant 60% share.
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Furthermore, if 1,890 MT of SHTS grade imports is excluded, the remaining subject imports
amount to just 1,037 MT, or a mere 4% of the total market.

sss. ADDs should not be imposed without addressing the demand-supply deficit, as it would
negatively impact downstream industries that rely on stable and adequate raw material
availability.

ttt.  The imposition of ADD on grades that are not manufactured domestically, such as SHTS,
places an unnecessary burden on essential imports as it disrupts supply chains and creates
undue hardship for industries reliant on these imports.

uuu. The Authority has failed to conduct a comprehensive evaluation of the user industry’s
concerns, instead asserted that each investigation must be independently assessed. While this
principle is acknowledged, it does not diminish the importance of considering the broader
economic consequences of ADD imposition.

vwv. The objective of NIP is to enable the DI to recover its cost of production and earn a reasonable
profit, but NIP should not provide excessive protection or confer an undue advantage to the
DI.

www. DI is already selling the PUC at prices above its cost of production while maintaining positive
PBDIT and cash profits, showing financial stability.

xxX. Allowing 22% ROCE would lead to inflation of DI’s profitability, effectively distorting
market dynamics rather than ensuring a level playing field. The same has been referenced to
CESTAT in Indian Spinners Association v. Designated Authority (2004 (170) E.L.T. 144) and
M/s Bridge Stone Tyre Manufacturing v. Designated Authority (2011 (270) E.L.T. 696).

yyy. The Authority should consider historical industry-specific returns, which would be an
appropriate basis for NIP. The DI has been operational for several years, and a fair return
should have been determined based on its actual past financial performance.

L.2. Submissions made by domestic industry

133.  The following post disclosure submissions have been made by the domestic industry:

a.  The domestic industry requested the Authority to confirm the observations made in the Disclosure
Statement with respect to the PUC, standing of the domestic industry, confidentiality,
miscellaneous issues, normal value, injury to the domestic industry, causal link and public
interest.

b.  The PUC is a homogenous product without wide variation in prices and also there is no PCNs
notified by the Authority in the subject investigation. Therefore, if the Authority decides to
recommend duty in the present case, it is requested to be recommended on fixed basis and even
more denominate in terms of USD.

¢c.  The Authority should examine the claim of the domestic industry and other interested parties with
respect to the threat of material injury to the domestic industry.

L.3 Examination by the Authority

134.  The Authority has examined the post disclosure submissions made by the domestic industry and the
other interested parties and notes that a number of submissions are reiterations which have already been
examined suitably and addressed adequately in the relevant paras of the final findings. The issues
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raised for the first time in the post-disclosure comments/ submissions by the interested parties and the
domestic industry and considered relevant by the Authority are examined below.

135. Regrading SCC’s claim that prices of the exports of the specialty grade are significantly higher than
the non-specialty grades exported by it, the Authority has already concluded that the speciality grade is
a like article and substitutable with PUC. Furthermore, mere price difference between two grades does
not render them to be treated as different product.

136.  As regards to the submission that report relied upon by the Authority to observe that the domestically
produced grades can exhibit equivalent or higher thermal stability than specialty grade has not been
shared with the interested parties impeding the Exporter’s right to assess the report and make
meaningful comments, the Authority notes that on being satisfied, it has accepted the confidentiality
claims, wherever warranted and such information has been considered confidential and not disclosed to
the other interested parties.

137.  As regards to the submission that Authority has solely considered thermal stability while overlooking
the crucial distinction of superior bloom resistance between the specialty grade and the regular grade or
PUC, the Authority notes that the correlation between thermal stability and bloom resistance has been
acknowledged in the submissions. Therefore, if thermal stability is proven, separate bloom resistance
analysis is not required.

138. As regards to the submission that lack of demand of specialty grade is inconsistent with market
realities, the Authority notes that SCC has exported single shipment of the specialty grade in the entire
injury period. Further, it is noted that the export of the speciality grade made by SCC is *** MT in the
POI which constitutes 0-1% of the total demand of the PUC. The Authority is unable to accept the
argument that specialty grade has regular demand in India based on the single shipment of export of
specialty grade made by SCC.

139.  As regards to the submission that the price undercutting is negative for Japan, the Authority notes that
the price undercutting is positive although not significant in case of Japan based on the imports as per
DG systems.

140.  Asregards to the claim that the imposition of ADD will lead to monopoly, the Authority notes that the
imposition of antidumping duty does not stop the imports but facilitates the level playing field to the
domestic industry.

141.  As regards to the claim of ATMA that the Authority finalized PUC/PCN Methodology vide Notice
dated 12 August 2024, without considering the submissions filed by ATMA on 30th July 2024, the
Authority notes that all the submissions filed by all the interested parties including ATMA were
considered by the Authority before finalizing the PUC/PCN.

142.  As regards to the submissions that the inclusion of an unapproved trial product in the scope of the PUC
has distorted injury analysis, artificially inflating the DI’s claims of injury by assuming that it was
competing in a market where it had no actual sale of the industry, the Authority notes that as the
domestic industry is selling a like article in the market, therefore, the injury analysis carried out by it is
not distorted.

143.  With reference to ATMA’s submissions regarding differences in prices of imported SHTS grade and
grade supplied by the domestic industry, the Authority notes that ATMA has not submitted any specific
data in favour of its claim. However, on perusal data submitted by ATMA, it is observed that the price



[¢TRT |—@ue 1] T T TSI © T 107

144,

145.

146.

147.

148.

149.

150.

of grade procured by MRF from the domestic industry is higher than the average price of the grades
imported from China

As regards to the submission that while a demand-supply gap exists, the Authority notes that demand
and supply gap, if any, cannot be the basis for non-imposition of antidumping duty provided there
should be dumping from the subject countries, injury to the domestic industry and a causal link
between the two.

As regards to the submission that while it is acknowledged that a portion of the domestic industry’s
operations may be linked to its SEZ unit, this does not undermine the consistent profitability of the
Insoluble Sulphur division, the Authority notes that for the purpose of injury analysis of the domestic
industry, it has considered the PUC profitability of domestic industry’s DTA unit and the domestic
sales. Therefore, the Authority’s analysis of injury to the domestic industry is without consideration of
the combined profitability of Insoluble Sulphur division published in the Annual Report of the
domestic industry.

As regards to the submission that rise in imports is due to the additional demand which the domestic
industry is unable to fulfil and the unavailability of certain approved grades of the PUC, the Authority
has determined that the domestic industry is selling a product which is “like” to the imported product,
and therefore, it does not find any merit in the argument that the domestic industry is unable to fulfil
the demand for certain products and as a result import have increased.

With reference to profitability of the domestic industry, In this regard, the Authority notes that the
profitability of the domestic industry has shown a significant decline with positive profit in the base
year turning into losses in the POI. The Authority further notes that PBDIT has witnessed a significant
decline in the POI.

Some parties have made the submission that profit margins may have come down due to increase in
depreciation and interest and as a result there exists no price underselling during the POI. In this regard,
the Authority notes that it has calculated the NIP of the domestic industry as per the methodology laid
down in Annexure-111 of the AD Rules.

Some parties have made the submission that the domestic industry’s domestic selling price, its export
price, and the landed price of imports from non-subject countries, all independent of alleged dumping
have followed a similar downward trend. Hence, price reduction is a consequence of global market
conditions, not competitive pressure from subject imports. In this regard, the Authority notes that the
decline in the domestic selling prices of the domestic industry is far higher than the decline in the
Sulphur prices in the POI because of significant decline in import prices of the PUC from subject
countries. Furthermore, the Authority notes that while there is a decline in the import price from the
non-subject countries as well, such prices are way higher than the fair selling price of the domestic
industry and is not causing any injury to the domestic industry.

As regards to the submission that volume of subject imports is too small to exert sizeable price
pressure, the Authority notes that the market share of the subject countries is 14% in the POI as against
3% in the base year. In the base year, the domestic industry was in profits and the profits of the
domestic industry turned into significant losses in the POI with the continuous increase in the imports
volume from the subject countries at dumped prices.
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As regards to the submission that during the POI, total imports stood at 2,927 MT, accounting for just
12% of the market, while the DI held a dominant 60% share, the Authority notes that the market share
of the domestic industry has declined in the POI and the lost market share has been taken over by the
imports from subject countries. Furthermore, the Authority notes that the subject countries have not
only taken over the share of the domestic industry but also captured the market share of the non-subject
countries.

As regards to the submission that if 1890 MT of SHTS grade imports is excluded, the remaining
subject imports amount to just 1,037 MT, or a mere 4% of the total market which cannot suppress or
depress the DI’s pricing, especially given its strong market position and sustained profitability, it is
noted that the Authority does not find it appropriate to carry out the import analysis after excluding the
imports of SHTS grade when it has already been concluded by the Authority that the domestic industry
is manufacturing and selling a like article.

M. CONCLUSION & RECOMMENDATION

After examining the submissions made by the interested parties and issues raised therein and
considering the facts available on record, the Authority concludes as provided below.

The product under consideration in the present investigation is "Insoluble Sulphur" originating in or
exported from China PR and Japan.

The subject goods exported from the subject countries and the article manufactured by the domestic
industry are ‘like article’ to each other in terms of Rule 2(d) of the AD Rules, 1995.

The applicant is a sole producer of the PUC and constitutes 100% of the total Indian production of the
PUC. Therefore, the applicant passes the ‘major proportion’ test under Rule 2(b) of the AD Rules and
the application satisfies the criteria of standing in terms of Rule 5(3) of the AD Rules.

Considering the normal value and export price for the subject goods, the dumping margin for the
subject goods from the subject countries has been determined, and the margins are positive and
significant.

The volume of dumped imports from subject countries has increased in absolute and relative terms in
the POI over the injury period.

The market share of the subject countries has been significantly increasing in the backdrop of domestic
industry’s capacities lying idle and growing demand of the PUC in India.

The domestic industry has not been able to utilize its full capacity and is operating in the range of only
55-65% over the injury period.

The profitability and the return on capital employed of the domestic industry has shown decline
throughout the injury period. The profits in the base year turned into significant losses in the POI.

The average inventories of the domestic industry have increased throughout the injury period with
some decline in the POI.
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163.  The domestic industry is facing significant price pressure from the dumped imports and had to reduce
its selling prices to retain its falling market share.

164.  The domestic has suffered material injury as a result of the dumped imports and there is a causal link
between the dumped imports from the subject countries and injury to the domestic industry.

165. The dumping margin and injury margin from subject countries are significantly positive.

166.  Imposition of anti-dumping duty would not affect the availability of the product to the customers.

167.  The Authority notes that the investigation was initiated and notified to all interested parties and
adequate opportunity was given to the domestic industry, exporters, importers and other interested
parties to provide positive information on the aspect of dumping, injury and causal link. Having
initiated and conducted the investigation into dumping, injury and causal link in terms of the provisions
laid down under the Anti-Dumping Rules, the Authority is of the view that imposition of anti-dumping
duty is required to offset dumping and injury. Therefore, the Authority recommends imposition of anti-
dumping duty on imports of subject goods from the subject countries.

168.  Having regard to the lesser duty rule followed by the Authority, the Authority recommends imposition
of anti-dumping duty equal to the lesser of margin of dumping and the margin of injury, so as to
remove the injury to the domestic industry. Accordingly, the Authority recommends imposition of anti-
dumping duty on the imports of subject goods, originating in or exported from the subject countries for
a period of 5 years from the date of notification to be issued in this regard by the Central Government,
equal to the amount mentioned in Col. 7 of the duty table appended below.

Duty Table
Sub Country
S. Headlr_lg Description of Coun_tr_y of Producer | Amount | Unit | Currency
No. | or Tariff Goods of Origin
[tem* Export
1 2 3 4 5 6 7 8 9
38123930, Any other
1 | 28020010, | Insoluble Sulphur | ChinaPR | . Ty Any 307 MT usSD
including
38249900 )
China
Any
country
2 -do- -do- other than | China PR Any 307 MT usb
China and
Japan
Shikoku
3 -do- -do- Japan Japan Chemicals 259 MT usb
Corporation
Any other
A A country Any other
4 do do Japan including than (3) 358 MT usb
Japan
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Any
country
5 -do- -do- other than Japan Any 358 MT usSD
Japan and
China
*The customs classification is indicative only and is not binding on the scope of the product under

consideration.

N. FURTHER PROCEDURE

169.  An appeal against the determination of the Designated Authority in this final finding shall lie before the
Customs, Excise and Service Tax Appellate Tribunal in accordance with the relevant provisions of the

Act.

DARPAN JAIN, Designated Authority
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